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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641011936 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : POSTERIOR CHAMBER INTRAOCULAR LENS WITH SWIVEL HAPTICS FOR CAPSULOTOMY 

FIXATION 
 

  

(51) International classification  :A61F2/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Ganesh Sri 
      Address of Applicant :Nethradhama Hospitals Pvt Ltd. 

#256/14, Kanakapura Main Road, 7th Block, Jayanagar, 

Bangalore  560070, Karnataka State, India Karnataka India 

(72)Name of Inventor : 

   1)Ganesh Sri 
 

(57) Abstract : 

ABSTRACT POSTERIOR CHAMBER INTRAOCULAR LENS WITH SWIVEL HAPTICS FOR CAPSULOTOMY FIXATION 

The present disclosure relates to a posterior chamber intraocular lens with swivel haptics for capsulotomy fixation in an eye. The 

posterior chamber intraocular lens includes a circular optic and at least one pair of swivel haptics. The circular optic is configured to 

be positioned within a capsular bag of the eye. The circular optic includes plurality of positioning holes on a periphery. The at least 

one pair of swivel haptics is positioned on the circular optic. The at least one pair of swivel haptics is configured to be rotated away 

from the circular optic and fixed above an anterior capsule of the eye. FIG. 4 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641011940 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : AN AUTOMATED WHISKERING MACHINE 
 

  

(51) International classification  :A41D  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Arvind Ltd  
      Address of Applicant :M/s. Arvind Ltd, Survey # 26/2 & 27/2, 

Kenchenahalli Village, Kengeri Hobli, Mysore Road, Bangalore  

560 059. Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)Shrinivas J. Naik 

   2)Revanashiddappa Yereshimi. 
 

(57) Abstract : 

The invention relates to an automated whiskering machine. In one embodiment, the machine includes a garment carriage assemblage 

including a garment carriage and a revolving mechanism, a tool carriage assemblage including a tool carriage and a sliding 

mechanism. The garment carriage assemblage and the tool carriage assemblage are operatively coupled to perform desired pattern 

whiskering. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641011966 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : EXTRACTING BACK VOLUME FOR SPEAKERS IN THIN UNIBODY DEVICES 
 

  

(51) International classification  :H04R1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INTEL CORPORATION  
      Address of Applicant :2200 Mission College Boulevard Santa 

Clara, California 95054 (US) U.S.A. 

(72)Name of Inventor : 

   1)REMA SHANMUGAM, RAJEEV  

   2)KURMA RAJU, PRAKASH  

   3)K, GOPINATH  
 

(57) Abstract : 

Related fields include portable device assemblies, and in particular, techniques to extract back volume for speakers in thin unibody 

devices. A system consistent with the present disclosure comprises a unibody structure to support internal components of an 

electronics device. The unibody structure has a thickness of less than 7 mm. The chamber region is to facilitate a back volume of at 

least 0.77 cubic centimeters. The system further included a speaker that is fitted within a speaker cavity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641011968 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : REFRIGERATOR 
 

  

(51) International classification  :F25D25/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LG ELECTRONICS INC.  
      Address of Applicant :128, Yeoui-daero, Yeongdeungpo-gu, 

Seoul 07336 Republic of Korea Republic of Korea 

(72)Name of Inventor : 

   1)Junsoo Park 

   2)Jiyeong Ku 

   3)Jiyoon Lee 

   4)Jiyoung Yoon 
 

(57) Abstract : 

ABSTRACT OF THE DISCLOSURE A refrigerator includes a movable body that is located in a case that defines a storage 

compartment. The refrigerator further includes a shelf that is connected to the movable body via a connection member. The 

refrigerator further includes a guard that is configured to surround an edge of the shelf, that is larger than the shelf, and that includes a 

protrusion member that protrudes toward the movable body. The movable body includes a guide rail that is configured to guide the 

protrusion member during sliding. Fig. 1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641011969 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : STABLE LIQUID PHARMACEUTICAL FORMULATIONS OF BENDAMUSTINE 
 

  

(51) International classification  

:A61K31/4184; 

A61P35/00; 

A61P35/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LEIUTIS PHARMACEUTICALS PVT, LTD.  
      Address of Applicant :PLOT NO 23, V S R COMPLEX, TIE 

1ST PHASE, BALANAGAR, HYDERABAD - 500 037 Andhra 

Pradesh India 

(72)Name of Inventor : 

   1)KOCHERLAKOTA CHANDRASHEKHAR  

   2)BANDA NAGARAJU  
 

(57) Abstract : 

The present invention relates to stable liquid pharmaceutical formulation of Bendamustine or a pharmaceutically acceptable salt 

thereof; wherein the formulation is devoid of propylene glycol. 
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                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35663 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641011976 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : SYSTEM AND METHOD FOR PERFORMING OFFLINE TRANSACTION 
 

  

(51) International classification  
:G06Q 

20/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DR.ASHOK NILAJAGI  
      Address of Applicant :S/O HALAPPA, POST BYAKUD 

TALUK, RAIBAG DISTRICT, BELAGAVI - 591 317, Karnataka 

India 

(72)Name of Inventor : 

   1)DR.ASHOK NILAJAGI  
 

(57) Abstract : 

An electronic system and method for performing secure offline electronic transactions are disclosed. The system comprises a retail 

terminal adapted to receive identification data uniquely identifying a user, verify the users identity and in response to verification, 

communicate with a central server for facilitating a secure transaction, the central server configured for communicating with the retail 

terminal via a first communication channel, and a user device registered at the central server, and configured to communicate With the 

central server via a second communication channel, the second communication channel being different from the first communication 

channel. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641011977 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : SYSTEM AND METHOD FOR TRANSMITTING AND RECEIVING E-MAILS 
 

  

(51) International classification  
:G06F15/16; 

H04L12/58  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR.NARAYANA REDDY  
      Address of Applicant :#59, SUNKANUR VILLAGE, 

SINDHANUR TQ, UDBAL POST, RAICHUR DIST - 584 138, 

Karnataka India 

(72)Name of Inventor : 

   1)MR.NARAYANA REDDY  
 

(57) Abstract : 

System and method for transmitting and receiving emails by a user device 110 are disclosed wherein the email address comprises a 

numerical identification that is associated with the identification of the user device of the user rather than the user account name. The 

system comprises a control unit, storage unit and a communication unit to provide a service of email distribution through a 

communication network to which the user devices are connected. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641011988 A 

(19) INDIA  

(22) Date of filing of Application :05/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : OIL SEALING ASSEMBLY FOR AN INTERNAL COMBUSTION ENGINE 
 

  

(51) International classification  

:F02F 

11/00, 

F02B 

79/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TVS MOTOR COMPANY LIMITED  
      Address of Applicant :JAYALAKSHMI ESTATES, NO.29 

(OLD NO.8), HADDOWS ROAD, CHENNAI - 600 006. Tamil 

Nadu India 

(72)Name of Inventor : 

   1)SUMITH JOSEPH 

   2)THELAPURATH SUKUMARAN VIPIN  

   3)MOHAN DEORAO UMATE  

   4)KUDDUVA SUBRAMANI SATHIYANARAYANAN  
 

(57) Abstract : 

The present subject matter discloses an oil sealing assembly (320) for an internal combustion engine assembly (120). The internal 

combustion engine assembly (120) comprises a roller bearing assembly (216) disposed on its crankcase RH side (304) and supporting 

a crankshaft RH side (308). A lubrication path (222) is configured to permit ingress of lubrication oil to the roller bearing assembly 

(216). The oil sealing assembly (320) comprises an oil seal sub-assembly (214) disposed adjoining said roller bearing assembly (216), 

and having an outer diameter (318) coupled to said crankcase RH (304), and an inner diameter (316) spring-loaded against said 

crankshaft RH side (308). A controlled clearance (322) is formed juxtaposing said oil seal sub-assembly (214) between said crankcase 

RH (304) and said crankshaft RH side (308). The oil sealing assembly (320) permits the use of roller bearing assembly (216) thus 

providing better load bearing capacity and improved NVH aspects. <<To be published with Fig 3b.>> 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641012076 A 

(19) INDIA  

(22) Date of filing of Application :06/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : METHOD AND A SYSTEM FOR PREPARING DATA FOR A PLURALITY OF RAILWAY DEVICES 
 

  

(51) International classification  :G06F11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ALSTOM TRANSPORT TECHNOLOGIE S 
      Address of Applicant :48 rue Albert Dhalenne 93400 SAINT-

OUEN, France France 

(72)Name of Inventor : 

   1)MUKHERJEE, Amitava  

   2)PRABHU, Chaitanya 

   3)KADAMBILA, Vijayakrishna  

   4)KAMATAGI, Rajendra S  
 

(57) Abstract : 

The present invention relates to a method for preparing data for a plurality of railway devices, comprising receiving a version number 

of a railway device via a network (102) from a user station (200); determining a preparation rule for preparing the data for the railway 

device depending on the version number of the railway device; selecting at least one appropriate database (101) from a plurality of 

databases for creating the data for the railway device depending on the preparation rule; loading a plurality of data portions from at 

least one selected database (101); combining the plurality of data portions to create the data for the railway device; verifying the 

correctness of the created data; and providing the created data to the user station (200). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641012113 A 

(19) INDIA  

(22) Date of filing of Application :06/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : METHOD AND SYSTEM FOR PROVIDING END-TO-END INTEGRATIONS USING INTEGRATOR 

EXTENSIBLE MARKUP LANGUAGE 
 

  

(51) International classification  :H04B1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NARAYANASWAMY, SREEDHAR A SRINIVASULU  
      Address of Applicant :1/1, KASTLE GRACE, APARTMENT 

NO G-01, ESHWARA LAYOUT, 15TH CROSS, 4TH MAIN 

INDIRANAGAR 2ND STAGE, BANGALORE-560038, 

KARNATAKA, INDIA Karnataka India 

(72)Name of Inventor : 

   1)NARAYANASWAMY, SREEDHARA SRINIVASULU  
 

(57) Abstract : 

The present invention provides an integrator as a service (IaaS) in an extensible markup language (XML) format for unifying multiple 

business processes, products and solutions to deliver comprehensive value to customers. The present invention provides software as a 

service (SaaS) based integration engine, pluggable modules for information technology management services, decision patterns based 

on business rules and process templates, business analytics and reporting. The present invention provides an integrator extensible 

markup language. The integrator extensible markup language is used for integration of applications, products, solutions, and 

processes. The present invention enables the integrator extensible markup language to include information regarding end-to-end 

integrations for a target end-deployment and infrastructure. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641012114 A 

(19) INDIA  

(22) Date of filing of Application :06/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : METHOD AND SYSTEM FOR GENERATING CONTENT FROM SEARCH RESULTS RENDERED 

BY A SEARCH ENGINE 
 

  

(51) International classification  :G06F17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NARAYANASWAMY, SREEDHARA SRINIVASULU  
      Address of Applicant :1/1, KASTLE GRACE, APARTMENT 

NO G-01, ESHWARA LAYOUT, 15TH CROSS, 4TH MAIN 

INDIRANAGAR 2ND STAGE, BANGALORE-560038, 

KARNATAKA, INDIA Karnataka India 

(72)Name of Inventor : 

   1)NARAYANASWAMY, SREEDHARA SRINIVASULU  
 

(57) Abstract : 

The present invention provides an optimized generator for generating content from search results rendered by a search engine. In a 

web browser opened on an operating system, if a user is searching for a parameter on the search engine, the present invention provides 

options in the search engine to create localized or internationalization portable document format (PDF) file, a word document, an 

excel spreadsheet (XLS), or a power point presentation (PPT), instantly. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641012126 A 

(19) INDIA  

(22) Date of filing of Application :06/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : REMOTE COMPRESSOR POWER SAVING 
 

  

(51) International classification  
:F04B 

49/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PAVITHRA S  
      Address of Applicant :A4, VENKATESH NAGAR, NEAR 

PIKSHANDAR KOVIL, MANNACHANNALLUR TALUK, 

TRICHY - 621 216, Tamil Nadu India 

(72)Name of Inventor : 

   1)PAVITHRA S  
 

(57) Abstract : 

Remote compressor power saving system reduces the energy loss in a compressor by reducing the load. The said system comprises of 

solenoid valves 1, pressure regulators 2 remote control relay unit 3, and remote control signal unit 4. The present invention helps the 

operator to change the working pressure of the compressor using remote control. The said system is advantageous as this downstream 

equipment will get smooth increase or decrease of the pressure for its optimum performance. The said system signals the compressor 

to deliver only the required pressure of the downstream equipments. The present invention facilitates the operator to change the 

compressor pressure setting from the prime mover. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641012164 A 

(19) INDIA  

(22) Date of filing of Application :06/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : VECTORS FOR CLONING AND EXPRESSION OF PROTEINS, METHODS AND APPLICATIONS 

THEREOF 
 

  

(51) International classification  :C12N15/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ZUMUTOR BIOLOGICS, INC.  
      Address of Applicant :Outsight Legal, One Market Street, 

Suite 3600, San Francisco, California 94105, United States of 

America. U.S.A. 

(72)Name of Inventor : 

   1)SOHANG CHATTERJEE  

   2)KAVITHA IYER RODRIGUES  

   3)MALOY GHOSH  

   4)SUNIT MAITY  

   5)YOGENDRA MANJUNATH BANGALORE MUNIRAJU  

   6)SATHYABALAN MURUGESAN  

   7)PAVITHR A MUKUNDA  

   8)BHARGAV PRASAD  

   9)VEERESHA KAMANAGOWDA  

   10)SANGHAMITRA BHATTACHARJEE  

   11)PRAVIN KUMAR DAKSHINAMURTHY  

   12)VIVEK HALAN  

   13)ANURADHA HORA  

   14)BAIRAVABALAKUMAR NATARAJAN  

   15)KARTHIKA NAIR  

   16)ASWINI THANIGAIVEL  

   17)AMOL MALIWAL AVE  

   18)BHARATH RAVINDRA SHENOY  

   19)SAHANA BHIMA RAO  

   20)SUBHRA PRAKASH CHAKRABARTY  

   21)ASHVINI KUMAR DUBEY  

   22)AMIR KHAN  

   23)ANKURINA SHARMA  

   24)RASHMI SHARMA  
 

(57) Abstract : 

VECTORS FOR CLONING AND EXPRESSION OF PROTEINS, METHODS AND APPLICATIONS THEREOF• The present 

disclosure relates to vectors for cloning and expressing genetic material including but not limiting to antibody gene or parts thereof, 

and methods of generating said vectors. Said vectors express the antibody genes in different formats such as Fab or scFv as a part of 

intertransfer system, intratransfer system or direct cloning and expression in individual display systems. In particular, phage display 

technology is used to clone and screen potential antibody genes in phagemid which is followed by the transfer of said genes to yeast 

vector for further screening and identification of lead molecules against antigens. The present vectors have numerous advantages 

including uniquely designed inserts/expression cassettes resulting in efficient and smooth transfer of clonal population from phage to 

yeast vectors resulting in efficient library preparation and identification of lead molecules. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641012220 A 

(19) INDIA  

(22) Date of filing of Application :07/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : NOVEL 3T HEAD ACTUATION MECHANISM WITH LOW ACTUATION VOLTAGE FOR 

BISTABLE SWITCHING MECHANISM 
 

  

(51) International classification  
:H01H 

59/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SRI SIVA SUBRAMANIYA NADAR (SSN) COLLEGE 

OF ENGINEERING  
      Address of Applicant :RAJIV GANDHI SALAI (OMR), 

KALAVAKKAM - 603 110. Tamil Nadu India 

(72)Name of Inventor : 

   1)B. S. SREEJA 

   2)JOSHITHA.C  

   3)S. RADHA 
 

(57) Abstract : 

The present invention discloses low voltage electro-thermal actuators for bistable MEMS switches which consumes energy only 

during the state transitions. The present invention employs buckling mechanism to attain the bistability and uses multiple 3-T head 

actuation mechanism for reducing the actuation voltage of the electro-thermal actuators. Further the present invention combines the 

centrally clamped parallel curved beams with electro-thermal actuators with novel 3-T head actuation mechanism for designing the 

low-voltage bistable MEMS switches. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641012222 A 

(19) INDIA  

(22) Date of filing of Application :07/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : THE LENID ENGINE 
 

  

(51) International classification  :F02B1/00;F02B53/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR.R.M.VICKY  
      Address of Applicant :AARUPADAI VEEDU INSTITUTE 

OF TECHNOLOGY, PAIYANOOR-KANCHIPURAM (DT), 

PIN: 603 104, Tamil Nadu India 

(72)Name of Inventor : 

   1)MR.R.M.VICKY  

   2)MR.H.NITHYANANTHAM  

   3)MR.P.DEEPAKIRAN  

   4)MR.M.SARAVANAKUMAR  
 

(57) Abstract : 

In the modern technology the engines arc getting faster and smarter to give a more performance. In order to make an evolution 

between the engines a new design has designed. It is a new design engine called LENID. This engine is designed to give a high 

performance. It is not a fuel efficiency engine but it produce maximum torque and high speed. This is a four stroke Otto cycle engine. 

  

No. of Pages : 24 No. of Claims : 8 



 

 

                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35673 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641012731 A 

(19) INDIA  

(22) Date of filing of Application :11/04/2016 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : A COMPOSITION COMPRISING A FLAVANONE, AND METABOLITE THEREOF AND USES 

THEREOF 
 

  

(51) International classification  :A61K31/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ITC LIMITED  
      Address of Applicant :ITC LIFE SCIENCES & 

TECHNOLOGY CENTRE #3. 1ST MAIN, PEENYA 

INDUSTRIAL AREA, PHASE 1, BANGALORE 560 058, 

INDIA Karnataka India 

(72)Name of Inventor : 

   1)KUDTARKAR, Kavita Gopalkrishna  

   2)KS, Nandakumar 

   3)RADHAKR ISHNAN, Yashwanth 

   4)CHANDRASEKHARAN, Lakshmanan Chittur  
 

(57) Abstract : 

The present disclosure relates to a composition comprising naringin and naringenin for inhibiting intracellular cholesterol, and to 

maintain general health and wellbeing by guarding against excessive cholesterol in cells. 
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(57) Abstract : 

The present disclosure relates to combination of Afghan hing oil, and ylang ylang oil, which in particular v/v ratio range inhibits the 

growth of micro-organisms. The combination can be used for preparing skin care formulations for inhibiting the growth of pathogenic 

micro-organisms or treatment of skin infection using herbal ingredients. 
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(57) Abstract : 

ABSTRACT This invention discloses a novel method for determining if a push notification alone is sufficient to notify a recipient of a 

message or whether it is required to send an SMS (short messaging service) to him. The invention enables the use of push notifications 

alone as a preferred mode of notification where possible, thereby saving money to the sender. 
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(57) Abstract : 

A method and a wireless access interface selection and monitoring system (WAISMS) for dynamically selecting and monitoring 

wireless communication interfaces (WCIs) associated with wireless access points (WAPs) in a wireless access network for offloading 

data from a cellular wireless communication (CWC) interface in a CWC network to the selected WCIs are provided. The WAISMS 

generates and dynamically updates network latency information (NLI) by measuring latency on a cellular wireless network interface 

and the WCIs based on network node information received from the WAPs. The WAISMS receives and processes a request from a 

cellular wireless access data offload system (CWADOS), selects a first WCI (FWCI) and a second WCI (SWCI) based on 

predetermined interface selection criteria and interface selection information, generates and transmits a notification of the selected 

FWCI and SWCI to the CWADOS for offloading data packets, iteratively monitors the WCIs, and dynamically updates the NLI for 

selecting subsequent WCIs, 
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(57) Abstract : 

The invention discloses a novel design and a method of fabrication of solar trough collector. A concentrator collector which is in the 

form of a tube is located at focus point of the reflector. Water is passed through the tube and gets converted to steam. 
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(57) Abstract : 

This invention relates to the invention of new position indicator for using on Jaguar Aircraft. This item is showing the position of flaps 

& slats and undercarriage extended / retracted status to pilot. This legacy item had become oblesolete as this item is not supplied by 

OEM /stockists. Non availability of item and its spares much affected the serviceability of the jaguar fleet. Hence the development of 

the new flap and slat position indicator was taken up by HAL through M/s IQ INF0TECH LTD,Bangalore. The LRU is newly 

designed with LED array indication for the position of flaps and slats.The undercarriage will be represented by three Green arrows 

indication. The LRU has inbuilt self test facility for assuring the serviceability of indication circuits.The new concept of indication has 

the concurrance of Air Head Qtrs, IAF. The LRU had undergone extensive qualification tests including EMI/EMC testing as per the 

qualification test schedule issued by the concerning certification authority and found satisfactory. At last, the position indicator was 

cleared for use on the aircraft by the certification authority. 
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(57) Abstract : 

Smart surveillance security system is the concept about secure the wide range places like airports and defence border areas and also 

secure the places which need high surveillance, it is also better during night time surveillance. By the arrangement of the signal 

transmitting detector and identifier it analyse the interruption status and note down access of authorized person details specifically. By 

placing the Sensor and Detector units at which the place to be secure it shows the invasion path of intruders. 
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(57) Abstract : 

The present disclosure provides a synergistic herbal skin care formulation for skin tightening. Additionally, it also provides a process 

to prepare the same. The synergistic combination comprising majuphala, camphor, potash alum, beauplex and aloe vera juice 

optionally along with pharmaceutical acceptable additives is used for vaginal skin tightening. The proposed brand name for the 

product is New MoonĂ. 
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(57) Abstract : 

In early days, we have use hammer and brushes are used to remove the welding slag from the welded work piece. Chipping hammer 

can damage the weld face leaving tiny marks where the weld can fail. The chipping hammer is great for general purpose welding, 

when combined with a wire brush, results are generally good. In this method, the slag did not clearly removed. This problem will be 

rectified by using automatic welded slag cleaning machine with help of jet of abrasive stone and sand mixture particles.for removing 

the slag. In automatic welded slag cleaning machine the welded work piece is loaded continuously for removing welded slag over the 

welding area. The work pieces are feeded through the machine by the help of conveyer arrangement. The fig. 1 shows the layout of the 

automatic welded slag cleaning machine. 
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(57) Abstract : 

PHARMACEUTICAL FORMULATIONS COMPRISING SILODOSIN The present invention relates to a pharmaceutical 

composition comprising i) silodosin or a prodrug or a pharmaceutically acceptable salt thereof as the active ingredient, ii) one or more 

diluents, iii) one or more surfactants, iv) Hydrogenated vegetable oil, and optionally one or more other pharmaceutically acceptable 

excipients and process of preparation thereof. The present invention relates to a stable capsule dosage form comprising nongranular 

pharmaceutical composition of silodosin and process of preparation thereof The present invention relates to a pharmaceutical 

composition comprising i) silodosin or a prodrug or a pharmaceutically acceptable salt thereof as the active ingredient, ii) one or more 

diluents, iii) one or more surfactants, iv) Hydrogenated vegetable oil, and optionally one or more other pharmaceutically acceptable 

excipients, for the treatment of benign prostatic hyperplasia, dysuria associated with prostate hypertrophy, bladder celvix sclerosis, 

chronic prostatitis, neurogenic bladder and the like. 
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(57) Abstract : 

A process for isolation and structural characterization of bioactive compound from ethanolic extract of Cayratia trifolia (L.), being a 

constituent for the treatment of ovarian cancer, comprising the steps, in combination, of subjecting samples of the said extract to 

Column chromatography and Thin layer column chromatography for the separation of active constituents; Fourier transforms infrared 

(FTIR) spectroscopy for analysis of the phytoconstituents functional groups for identifying the functional groups; identification of the 

structure of the active constituents by Nuclear Magnetic Resonance (NMR) spectroscopy; the overall analysis indicating a structure of 

the active constituent of the said extract with a molecular formula = C28H52, molecular weight equal to 388.71 grams / mole, 

compound name: (6E,10E)-2)6,24-trimethylpentacosa-2,6,10-triene. 
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(57) Abstract : 

The process for isolation and structural characterization of bioactive compound from ethyl acetate leaf extract of Alpinia purpurata, 

being a constituent for the treatment of prostate cancer, according to this invention, comprises the steps, Column chromatography and 

Thin layer column chromatography for the separation of active constituents; Fourier transforms infrared (FTIR) spectroscopy for 

analysis of the phytoconstituents functional groups; identification of the structure of the active constituents by Nuclear Magnetic 

Resonance (NMR) spectroscopy: !H and 13CNMR spectroscopy for resolving and identifying the nature of chemical sites in the 

sample; Mass spectroscopy also for the detection of molecular weight and the overall analysis indicating a structure of the active 

constituent of the said extract with a molecular formula = C35H70O2, Molecular weight: 522.93 grams/mole and the Compound 

name: Pentatriacontanoic acid 
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(57) Abstract : 

Among the four different formulations, which have been prepared and tested for its efficacy as mosquito repellent by burning them to 

produce smoke on different days in different localities revealed that formulation IV possessing only neem, A. indica and the 

resurrection plant, Leucas aspera along with other basal constituents exhibited 100% repellent effect against mosquitoes which are 

present in tested surroundings compared to the other three formulations which showed only 25 to 28%. Hence, this formulation can be 

produced in a large scale at low price even in cottage industries and can be made available to people belonging to all levels in society, 

thus facilitating eradication of vector-borne diseases. 
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(57) Abstract : 

A novel and generic method with acquired intelligence from supervised fuzzy adaptive neural network to perform an improvised 

query pattern search in target DNA (Deoxy-Ribo nucleic acid) or mRNA (Messenger-Ribonucleic Acid) data base and to perform 

global alignment of given protein sequences is provided. The training and inference capability of this methodology results with simple 

learning equations using a single user selection parameter which assists to understand or recognize every single training pattern of 

nucleotide and amino acids with minimum number of process repetitions. This methodology requires only very least number of 

comparisons (which is the key operation in classification) when compared with the conventional methods presently used in pattern 

searching and global alignment. This results in a rapid and improvised searching process with increased number of matches in 

sequence alignment. 
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(57) Abstract : 

ABSTRACT According to the present disclosure, the conductivity of the PDMS films were varied by incorporating metals including 

nickel, tin, copper, CNT in varying weight ratio. This enabled us to develop polymers with varying conductivity and also piezoelectric 

behavior. The same was used to develop a novel multilayered electrode for sensor applications. The system consisted of about 7 

layers. Poly Di-Methyl Siloxane (PDMS) layer of thickness arranging from 20 to 30 mm was grown using spin coating. Then two 

layers of metal namely titanium and gold with thickness varying from 50 to 100 nms were deposited using Physical Vapor deposition 

systems on the PDMS layer. Then the optimized conducting PDMS layer with appropriate metal dopants was grown over the gold 

layer. On the initial substrate side, two layers of tetrahedral amorphous carbon (10 to 25 nm) by an ion beam assisted technique and a 

thicker about 1micron Diamond like Carbon (DLC) were grown using a Plasma CVD process. 
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(57) Abstract : 

A locking device (1000) for a two wheeler is disclosed. The locking device (1000) comprises a controller (101) to determine if a 

plurality of primary conditions and at least one secondary condition are met; .The controller (101) actuates an actuator (102) such that 

a locking member (104) receives the moving member (103) to lock a handle in one of a plurality of locking positions based on the 

determined primary conditions and at least one secondary condition. 
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(57) Abstract : 

A physical process to determine and demonstrate the reliability of high risk implants by designing, setting and validation of 

accelerated durability testing system. Specifically, the invention relates to the safe service life estimation of the tilting disc heart 

valves or similar components using accelerated durability test system. The process comprising the steps of testing a first set of test 

valves for 400 million cycles at a cycling rate of 700 cycles per minutes, removing the valves from the acrylic test chamber 

periodically, cleaning the said valves by ultrasonic cleaning and degreasing the said valves and then dried, measuring the weight loss 

due to wear, wherein the process is repeated for every 40 million cycles till 400 million cycles and at the end of it the valves are 

removed from the test chamber and weighed when a second set of similar test valves are tested at a cycling rate of 175 cycles per 

minute, wherein the accelerated factor is determined by performing accelerated tests at minimum two higher stress levels of 700 

cycles/minute and 175 cycles/minute to obtain a model from high stress level acceleration data to be used to estimate the wear at 

normal use conditions when the safe service life of each valve is determined based on the model developed from the test data 

generated by the said apparatus. Fig. 6. 
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(57) Abstract : 

The present invention relates to an apparatus for home conveyance with voice activated system. Particularly the apparatus can provide 

a voice activated service using a mobile App at any place of the home. The apparatus comprises central power unit with a cable, voice 

control service along with a speaker, which can be accessible from any place at home. The speaker may have the facility to activate 

voice from a mobile phone using a mobile App and also the speaker may be attached with a mic for getting voice input. The apparatus 

further comprises of built-in spike buster, the speaker with Bluetooth and Wi-Fi facility, a USB port with universal charger, a pull-out 

tray, and a USB electric lighter.  
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   1)Suraj Mohan 
 

(57) Abstract : 

A method and a system to aid the designing of a photovoltaic solar system using an integrated tool. The method involves the steps of 

navigating a mobile device, enabled with a computer vision, over a rooftop or an open space, receiving the augmented reality display 

data of the target zone on the mobile device, creating a 3D model of a virtual solar power plant on the mobile device, transmitting of 

created 3D model to an integrated application that is configured to calculate appropriate PV module array layout, installation capacity, 

energy generation detail and other installation requirements. <> 
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(57) Abstract : 

ABSTRACT A device for detecting hydrogen gas comprising a stack of thin films comprising zinc oxide along with aluminum nitrate 

on surface of a substrate, at least two leads coupled to surface of the substrate and a resistance measuring unit connecting the leads, 

wherein the thin films oxidize hydrogen gas exposed to them thereby releasing electrons at ambient conditions resulting in a change in 

resistance throughout the surface of the substrate. In an embodiment, a method of fabricating a hydrogen gas sensor comprising 

dissolving zinc nitrate in ethanol, adding acetyl acetone to form a precursor solution, adding aluminum nitrate as a dopant to the 

precursor solution, depositing the dopant mixed precursor solution onto a substrate as thin films, drying and crystallizing the thin 

films, coupling at least a pair of leads with a resistance measuring unit to the substrate, wherein the resistance of the sensor varies with 

exposure of hydrogen gas. 
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(57) Abstract : 

An unsupervised machine learning model can make prediction on time series data. Variance of time-varying parameters for 

independent variables of the model may be restricted for continuous consecutive time intervals to minimize overfitting. The model 

may be used in a control system to control other devices or systems. If predictions for the control system are for a higher granularity 

time interval than the current mode, the time-varying parameters of the model are modified for the higher granularity time interval. 
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(57) Abstract : 

The present subject matter provides a monocoque structure (201) for a two-wheeled vehicle (100). A right side railing (205A), and a 

left side railing (205B) are disposed substantially at vehicle width end(s) (RS-LS). One or more bridge member(s) (405A, 405B) are 

connected to the right side railing (205A) and the left side railing (205B). A steering support assembly (400) capable of rotatably 

supporting a steering shaft (170) includes at least one bridge member (405A, 405B) and at least one support member (410). At least 

one bridge member (405A, 405B) is adapted to support said steering support assembly (400), and the at least one support member 

(410) is extending in vehicle width direction (RS-LS) and connected to the right side railing (205A) and the right side railing (205B). 

The at least one support member (310, 410) annularly encloses at least a portion of the steering shaft (170). <To be published with Fig. 

3 (a)> 
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(57) Abstract : 

The present invention describes a uni directional power flow apparatus (38) which decouples an intermediate set of gears after 

cranking of a single speed engine to reduce power loss, noise and vibrations. In the present invention, a crankshaft (23) is 

mechanically coupled to an inner race (45) of the uni-directional power flow apparatus (38) and an electric starter idler gear (27) is 

mechanically coupled to an outer race (46) of said uni directional power flow apparatus (38). In addition to this, an electric starter idler 

gear (27) is mechanically coupled to said kick-starter shaft (37) and an electric motor (25). < To be published with Fig. 3 > 
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(57) Abstract : 

ABSTRACT In one aspect, a controlled low-strength material (CLSM) for pavement maintenance comprises, a cement, a ground 

granulated blast furnace slag (GGBS), a quarry dust and water. The cement and GGBS forms a binder composition of CLSM. The 

quarry dust forms a fine aggregate in the CLSM. A first quantity of water added to the mixture forming the CLSM a flowable 

substance with a first flowability. The quarry dust forms at least 37% and GGBS forms at least 35% of CLSM composition. In an 

embodiment, the water forms at least 25% of CLSM composition. The CLSM composition forms a circular shape of diameter at least 

150mm, when spread on a flat surface. In an embodiment, the CLSM of 5400 gms comprise atleast 100gms of cement, 1900gms of 

GGBS, 2000gms of quarry dust and 1400gms of water. 
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(57) Abstract : 

ABSTRACT A hybrid refrigeration system comprising an intercooler coupling a first refrigerator and a second refrigerator, a 

generator comprising conductive coils filled with a first refrigerant, an ejector comprising at least two inlets coupled to the generator 

and first outlet of the intercooler, a first condenser conjoining an outlet of the ejector, inlet of the generator and a first inlet of the 

intercooler completing the first refrigerator, a compressor provided with a second refrigerant coupled to a second inlet of the 

intercooler, an expansion valve coupled to a second outlet of the intercooler and an evaporation chamber integrated within a first 

evaporator conjoining the expansion valve and the compressor accomplishing the second refrigerator, wherein the intercooler acts as a 

heat exchanger between the first refrigerator and the second refrigerator causing a refrigeration effect through the evaporation 

chamber. The intercooler comprises a second evaporator and a second condenser within an intercooler chamber. 
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(57) Abstract : 

A household vertical soap mould comprising of detachable interlocking blocks comprising of plurality vertical detachable interlocking 

moulds, interlocked to upper block of mould vertically by any fastening means, bottom of the lower block being closed by any closure 

means, wherein soap could be cut and removed precisely by removing one block of mould at once and swiping the cutting tool 

touching the topmost surface of the upper block; the soap mixture could filled in to the mould at once and therefore the hardening 

process will be uniform; leveling mixture inside the mould is not at all required; A cutting tool fixed on the base of the soap mould 

stand, for cutting soap comprising of a tight narrow string made of metal, tightened on the two edges of a U shaped frame with an 

elongated handle. 
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(57) Abstract : 

ABSTRACT The present invention discloses a digital business card management system wherein a plurality of digital business cards 

can be created, edited, shared, updated and downloaded by a plurality of users through a cloud server. When the information in the 

digital business card is changed, it automatically gets stored in the cloud server so as to enable the users to access the updated business 

cards. Figure 1 
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(57) Abstract : 

An improved method and apparatus for analysing cytological specimens. An image processing unit having auto focus operator 

configured in association with a microscopic device. The image processing unit in association with the microscopic device captures 

the image of the cytological sample for storing into a database. A processing device having a data analysis tool further analyses the 

image samples and ensures the quality of samples for further analysis and processing. The processing device further detects the active 

region in the sample in order to thereby establish a Region Of Interest (ROI)• for further segment the cell image into its respective 

segments. A classifier further identifies abnormal cells in the samples with smaller false negative error rates and provides a compact 

and portable device for effective analysis of cytological specimens. 
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(57) Abstract : 

A light-weight steering cylinder mounting arrangement for a power-steering axle comprising: a box-type axle; a pair of wheels 

mounted on respective wheel discs; a steering cylinder assembly; and a hydraulic cylinder mounting bracket for mounting the steering 

cylinder on the steering axle; wherein the steering cylinder mounting bracket is configured of at least one piece of hot-rolled structural 

steel, preferably a metal plate in C-profile of single piece or multiple pieces with a reinforcement plate is welded on either side 

thereof. The steering mounting bracket being welded with the central sleeve and the central box of the steering axle and having flanges 

directed outwards and at least one rib welded on the corners on either side of the C profile and which is disposed between the flange 

and the C-profile. A plurality of nuts welded on the longitudinal inner side of the C-profile for fastening of steering cylinder mounting 

supports. Figure 8a-8b. 
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(57) Abstract : 

METHOD AND SYSTEM THAT EXTENDS A PRIVATE DATA CENTER TO ENCOMPASS INFRASTRUCTURE 

ALLOCATED FROM A REMOTE CLOUD-COMPUTING FACILITY ABSTRACT The current document is directed to methods 

and systems that extend cloud-management-facility management from a private data center to infrastructure provided by a remote 

cloud-computing facility. A remote cloud-management-facility agent is installed within the remote cloud-computing facility to 

mediate exchange of control and information messages between the cloud-management facility within the private data center and 

virtual machines executing within the remote cloud-computing facility. The cloud-management-facility agent is connected to the 

cloud-management facility through a secure tunnel or connection. The cloud-management facility running within the private data 

center is augmented to include load-discovery functionality and virtual-machine-movement functionality, controlled by policies and 

parameters specified through an administration-and-management interface to automatically move executing virtual machines back and 

forth between the private data center and remote cloud-computing facility according to policy-specified goals, considerations, and 

constraints. [Figure 10] 52  
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(57) Abstract : 

In accordance with the present invention, a stressed individual is presented with an opportunity to relieve his stress and anger by 

refocusing his energies. The method requires the stressed person to be in a room where he is allowed to break various things and 

objects using hammers, cricket or baseball bats etc. The things which are broken by the individual can range from small flower vases 

to big screen televisions and other goods and objects which an individual may want to break to release his anger and stress. 
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(57) Abstract : 

The present subject matter discloses a suspension system for a three wheeled vehicle (100) comprising a right rear wheel (102) and a 

left rear wheel (103) each swingably connected to a frame assembly (200) through a trailing arm suspension structure (300). The 

trailing arm suspension structure (300) comprises a pair of trailing arms (400) attached to the frame assembly (200) at a forward end 

portion (400a), and a rear suspension (209) to cushion the swinging movement of the rear wheel. A roll stability bar (301) is fixedly 

attached only between each of said pair of trailing arms (400) at the forward end portion (400a), and said roll stability bar (301) having 

a central portion (301aÊ) oriented in a single plane. The present subject matter eliminates the need of additional mounting points to 

fix the roll stability bar (301) and thus providing effective torsional damping of the vehicle and unnecessary bending loads are 

avoided. <<To be published with Fig 3a.>> 
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(57) Abstract : 

Examples relate to the configuration of network connections for computing devices. In some examples, a computing device 

determines that a network is inaccessible through a first network connection provided by a network access node. The computing 

device determines that the network is accessible through a first computing device that provides a second connection to the network. 

The computing device generates gateway configuration data for a second computing device based on an address for the first 

computing device. The computing device transmits the gateway configuration data to the second computing device to cause the 

second computing device to use the first computing device as a gateway.  
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(57) Abstract : 

An exhaust gas recirculation valve 10 is described. The exhaust gas recirculation valve 10 comprises a valve shim 12 and a valve 

piston 14 positioned within the valve shim 12. The valve piston 14 comprises a shaft 16, the shaft 16 coupled to an actuator 20 and 

adapted to be actuated by the actuator 20. A valve plate 18 is formed with the shaft 16, the valve plate 18 adapted to translate within 

the valve shim 12 when the shaft 16 is actuated by the actuator 20. Figure 1. 
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(57) Abstract : 

ABSTRACT OF THE DISCLOSURE A water dispenser includes a filter unit filtering raw water supplied from a raw water supply 

unit to produce purified water, a cold water tank assembly cooling purified water to produce cold water, a refrigerating cycle device 

maintaining cooling water filled in a cooling water accommodation unit at a low temperature, a cooling water flow channel supplying 

raw water or purified water to the cooling water accommodation unit, a flow rate sensor measuring a flow rate of raw water or purified 

water supplied to the cooling water accommodation unit, a stirrer configured to be rotatable to stir cooling water filled in the cooling 

water accommodation unit, and a controller determining whether cooling water has been filled up to a reference water level on the 

basis of a rotation speed of the stirrer per unit time. 
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(57) Abstract : 

An automatic control system for power conservation and multi usage thereof The invention disclosed in this disclosure relates to 

fabrication automatic power . management system and a method to perform thereof. The preferred embodiment of the invention, 

comprises of Micro Control Unit, Relay system, sensors for detecting the external factors, Remote access unit. The said Micro control 

Unit is programmed with different logics based strategies on the application, wherein the application is denoted herein as air 

conditioner, or heater or lightings. The command from the programmed MCU (10) controls the application whereby using relay 

system to turns the system ON and OFF. The sensors in the setup detects the temperature for designing the cut off timing on real time 

situation and intrusions count for minimising the working load of the application. Further an alternate switching concept intelligently 

switches the power supply different application using programmed MCU (10). This system shall control multiple applications 

simultaneously. As another embodiment the invention comprises of remote access setup wherein the whole setup shall be monitored 

and energy consumption data are transmitted remotely to the user whereby GSM mode. As an alternative embodiment the present 

invention, the energy management system shall be used in street lights, traffic signal unit, any suitable workplace, home, industries, 

educational institution and others. 
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(57) Abstract : 

ABSTRACT The present invention generally relates to processes for preparation of amorphous form of Idelalisib and pharmaceutical 

composition comprising the same. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a water soluble viscous formulation comprising of; an active 

ingredient comprising of an unprocessed, crystalline herbal extract of curcuminoid, whereby the amount of active ingredient 

incorporated ranges between 0.5 % to 10% weight by volume of the total composition; a surfactant comprising of a surfactant, 

whereby the amount of surfactant incorporated ranges between 0.01% to 10% weight by volume of the total composition; a vehicle 

comprising of hydrophilic vehicle, whereby the amount of the hydrophilic vehicle incorporated ranges between 10% to 90% weight by 

volume of the total composition; and a hydrophilic polymer comprising of a water soluble polymer, whereby the hydrophilic polymer 

ranges between 1% to 40% weight by volume of the total composition. 
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(57) Abstract : 

Systems and methods for assigning or computing a fire system safety score via dataTnlnlrTgnTJfbTprictivanalysis 

viadataTnininaTprovided; Some methods can include identifying one or more pieces of data information from an ambient condition 

monitoring system installed in a region, quantifying the one or more pieces of the data information, and identifying a safety score of 

the region based on the quantified one or more pieces of the data information. 
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(57) Abstract : 

This invention relates to a supporting structure (10) for contacts of high-voltage disconnectors, characterized in that it comprises at 

least one vertical central composite insulator (11) that is stayed by means of at least two inclined insulators (12, 13), each of which is 

coupled at a first end (16, 17) to said at least one central composite insulator (11) and at the second opposite end (18, 19) to a base 

body (20) for said at least one vertical central composite insulator (11). FIG. 1 
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(57) Abstract : 

A semiconductor device is provided. The device comprises: a first transistor that includes a first primary terminal, a second primary 

terminal and a first control terminal; a second transistor that includes a third primary terminal, a fourth primary terminal and a second 

control terminal; and a resistive element. The first and third primary terminal are connected to a first voltage line. The second primary 

terminal and one terminal of the resistive element are connected to a second voltage line. The first and second control terminal, the 

fourth primary terminal and the other terminal of the resistive element are connected to a node. A potential change in the third primary 

terminal is transmitted to the first control terminal by capacitive coupling between the third primary terminal and the node, turning on 

the first transistor. FIG.1 
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(57) Abstract : 

A communication device for handling mobility management comprises a storage unit for storing instructions and a processing circuit 

coupled to the storage unit. The processing circuit is configured to execute the instructions stored in the storage unit. The instructions 

comprise attaching to a first network and not having an active Packet Data Network (PDN) connection with the first network; 

selecting a second network after attaching to the first network; initiating an attach procedure to the second network, if the second 

network does not support an attach without the PDN connection establishment; and initiating a tracking area update (TAU) procedure 

to the second network, if the second network supports the attach without the PDN connection establishment. 
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(54) Title of the invention : PROCESS FOR THE TREATMENT OF A GASOLINE 
 

  

(51) International classification  
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(32) Priority Date  :08/04/2016 
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(72)Name of Inventor : 

   1)LOPEZ GARCIA, Clementina  

   2)LEFLAIVE, Philibert  

   3)PUCCI, Annick 

   4)NOCCA, Jean-Luc 
 

(57) Abstract : 

The present invention concerns a process for the treatment of a gasoline containing sulphur-containing compounds, olefins and 

diolefins, comprising the following steps: a) fractionating the gasoline in a manner such as to recover at least one intermediate 

gasoline cut, MCN, comprising hydrocarbons and wherein the temperature difference (T) between the 5% and 95% by weight 

distillation points is less than 60°C;  b) desulphurizing the intermediate gasoline cut MCN alone and in the presence of a 

hydrodesulphurization catalyst and hydrogen in a manner such as to produce a partially desulphurized intermediate gasoline cut MCN; 

and c) fractionating, in a splitter, the at least partially desulphurized intermediate gasoline cut MCN which has not undergone catalytic 

treatment subsequent to step b), in a manner such as to recover an intermediate gasoline with low sulphur and mercaptans contents 

from the column head and a cut of hydrocarbons containing sulphur-containing compounds including mercaptans from the column 

bottom. FIG. 1 
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   2)PRASAD, Shankar 

   3)KALKERE, Giridhara  
 

(57) Abstract : 

Systems and methods for tracking unauthorized intruders using a drone integrated with a security system are provided. The drone can 

carry a transceiver device and an image capturing device, the transceiver device can receive an alarm signal from a security system 

monitoring a region such that the alarm signal indicates an unauthorized intruder is located in the region, the drone can move to an 

initial location of the unauthorized intruder, the image capturing device can capture an initial image of the unauthorized intruder at the 

initial location, and the drone can track the unauthorized intruder. 
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(57) Abstract : 

Method for automatically verifying a target computer file with respect to a reference computer file, this method comprising steps: a) of 

acquiring (100) a reference computer file and a computer file to be tested; b) of acquiring (103) at least one random variable; c) of 

defining (104), as a function of the at least one random variable acquired:  a first area to be tested delimiting a portion of the reference 

file, and  a second area to be tested delimiting a portion of the target file, the second area to be tested exhibiting one and the same size 

as the first area to be tested and being situated, inside the target file, at the same relative position with respect to the origin of this 

target file as the first test area with respect to the origin of the reference file; d) of calculating (106) a first digital imprint, by applying 

a hash function solely to that portion of the reference file which is contained inside the first area to be tested; e) of calculating (108) a 

second digital imprint, by applying the same hash function solely to that portion of the target file which is contained inside the second 

area to be tested; f) of automatically comparing (110) the first and second digital imprints, the target file being termed verified (118) if 

the first and second digital imprints are equal and being termed non-verified (112) if the first and second digital imprints are different. 

Figure 2 
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(72)Name of Inventor : 

   1)ADAMI, Mauro  
 

(57) Abstract : 

The splicing device (7) for splicing a trailing edge of a first web material (N1) to a leading edge of a second web material 

(N2) comprises members (41, 43) defining a feed path of the web material (N1, N2). The device also comprises a first cutting member 

(59) and a second cutting member (61), cooperating with the first cutting member. One of the two cutting members (59,61) is provided 

with a movement transverse to the feed path of the web material, to move the cutting member (61) from an operating position, in 

which it is in front of the other cutting member (59), to an idle position, withdrawn with respect to the feed path of the web material. 

(Fig.1) 
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(57) Abstract : 

ABSTRACT A method of communicating with multiple other devices by a low energy device, the method including broadcasting 

advertisements from the low energy device to connect, the advertisements being broadcasted at a slow rate, receiving an event at the 

low energy device, responsive to receiving the event, broadcasting advertisements at a high rate for a selected period of time, and 

connecting and disconnecting with the multiple other devices to exchange information related to the event during the selected period 

of time. 
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(57) Abstract : 

Various embodiments include a system (100) having: at least one computing device (126) configured to monitor a dynamoelectric 

machine (1) having a rotor including an exciter (13) electrically coupled with a field winding (7), by performing actions including: 

obtaining measured data (60) indicating a resistance of the field winding (7) at a plurality of rotor angular positions while the rotor is 

rotating at a speed below one-hundred revolutions per minute; comparing the measured data (60) indicating the resistance of the field 

winding (7) at the plurality of rotor angular positions with a threshold resistance range (70); and indicating a potential fault in the field 

winding (7) in response to determining the measured data (60) indicating the resistance deviates from the threshold resistance range 

(70). 
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(57) Abstract : 

SYSTEM AND METHOD FOR IN SITU BALANCING OF A ROTATING COMPONENT OF A GAS TURBINE ENGINE 

Methods for performing in situ balancing of an internal rotating component of a gas turbine engine are provided. The method can 

include inserting a repair tool through an access port of the gas turbine engine with the repair tool including a tip end positioned within 

the gas turbine engine and a material supply end positioned outside the gas turbine engine. The tip end of the repair tool is positioned 

adjacent to a surface of the internal rotating component of the gas turbine engine. A new material is supplied from the material supply 

end of the repair tool to the tip end of the repair tool; and is expelling from the tip end of the repair tool in a direction of the surface of 

the rotating component such that the new material is added onto a portion of the rotating part. FIG 4 
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(57) Abstract : 

A method of controlling a textile machine comprising a row of workstations arranged next to each other (1), in which at each 

workstation the presence of the sliver (2) is continuously monitored before entering an entry silver (2) device independently of the 

other workstations. At each workstation (1) the presence of the sliver (2) is monitored at least at a distance (Y) in front of a member 

for yarn formation, whereby the distance (Y) is determined by the velocity of the sliver (2) motion and the period necessary for the 

controlled stopping of the workstation with yarn (P) situated in the travel path at the workstation when the yarn (P) end is not wound 

on the bobbin (C) after stopping the workstation. The invention also relates to a textile machine comprising a row of workstations 

arranged next to each other (1), each of which comprises a member for yarn formation, behind which are in the direction of the 

movement of the fibrous material arranged other subunits for yarn formation (P), for drawing-off yarn and for winding yarn on a 

bobbin (C), whereby at each workstation is arranged a detector (6) of the presence of sliver (2). The detector (6) of sliver (2) is located 

at each workstation at a distance (Y) in front of the member for yarn formation, whereby the distance (Y) is determined by the velocity 

of the movement of the sliver (2) and the period of time required for the controlled stopping of the workstation with yarn (P) in the 

travel path at the workstation when the yarn (P) end is not wound on the bobbin (C) after stopping the workstation. 
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(57) Abstract : 

The invention relates to a cooling device for a motor vehicle, in particular for a commercial vehicle. The invention relates in particular 

to a cooling device for a drive train component of a motor vehicle. According to general aspects, the cooling device comprises a fan 

wheel (2) which is arranged coaxially with respect to a drive shaft (1) of the motor vehicle and is connected in terms of drive to the 

drive shaft (1). (Figure 1) 
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   1)BALMER, Rapha«l 

   2)LAGORGETTE, Pascal 
 

(57) Abstract : 

Motor group (200) comprising motor modules (100), each comprising motor means (101) driving a display wheel set (6, 8), with a 

centre pipe (2) fixed on a plate (3), comprising means for rotational guiding, about a main axis (DP), of a display wheel set (6, 8) 

internal or external to the centre pipe (2), this module (100) comprises an axial stop (7) arranged to limit to a predetermined value the 

axial play in the direction of the main axis (DP) between the centre pipe (2) and the display wheel set (6, 8), and which is either a 

protruding surface (28, 69) of the centre pipe (2) or of the display wheel set (6, 8), or an added axial stop (71, 79, 76, 98), captively 

mounted between the centre pipe (2) and the display wheel set (6, 8), or fixed to the display wheel set (6, 8). Figure 4 
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(57) Abstract : 

ABSTRACT The embodiments herein provide a method for allowing a User Equipment (UE) to detach from a network entity. The 

method includes detecting that the UE is not registered with the network entity, while the UE is in an area previously registered with 

the network entity. Further, the method includes sending a detach indication to the network entity to detach a service to the UE.  FIG. 
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(57) Abstract : 

A fan assembly (10) includes a housing (20) with an air inlet (70) a fan inlet (60) and an air outlet (80). The fan assembly further 

includes an impeller (30) and a motor (40) configured to drive the impeller the impeller having a plurality of circumferentially 

positioned spaced blades (34). An air permeable guard (50) is positioned between the air inlet and the fan inlet to prevent users from 

touching the impeller (30) and is spaced a first distance (54) from the fan inlet (60) and a second distance from the air inlet (70) so that 

a filter (90) may be provided between the air inlet (70) and the air permeable guard (50). Preferably the first distance (54) is such so as 

to allow incoming air to at least partially rotate prior to entering the fan inlet. Preferably the plurality of circumferentially positioned 

spaced blades (34) is positioned circumferentially around a domed center (32) of the impeller (30) the domed center (32) facing the 

fan inlet (60) and the domed center (32) co rotates with the spaced blades (34). 
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   2)CHIN, Kwong Lim  
 

(57) Abstract : 

The present application relates to an ironing appliance comprising a soleplate (10) a heating element (20) for heating the soleplate 

(20) a controller (30) for controlling the heating power of the heating element (20) a temperature sensor (40) for sensing a temperature 

of the soleplate (10). The controller (30) is adapted to determine a temperature gradient of the soleplate (10) as a rate of change of the 

temperature of the soleplate over time and a temperature difference between the temperature of the soleplate (10) and a first 

predetermined temperature (T1). The controller (30) is adapted to control the heating power of the heating element (20) based on the 

temperature gradient and the temperature difference. This solution allows that the soleplate can be heated in a way that minimises 

overshoot and undershoot of temperature. 
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(57) Abstract : 

An ultrasonic diagnostic imaging system with a two dimensional array transducer performs microbubble mediated therapy such as 

sonothrombolysis. The array is formed by dicing into rectilinear elements with the corner elements absent to provide a generally 

rounded shape that accommodates the temporal windows of the head for cranial therapeutic energy delivery. In several described 

implementations additional transducer elements are optimized for other specialized functions such as A line imaging Doppler flow 

detection temporal bone thickness estimation or cavitation detection. Preferably there are 128 therapeutic elements so that the array 

probe can be used with standard ultrasound systems having 128 channel beamformers. 
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(57) Abstract : 

A nanocrystalline alloy ribbon has a local structure having nanocrystals with average particle sizes of less than 40 nm dispersed in an 

amorphous matrix the nanocrystals occupying more than 30 volume percent of the ribbon and has a radius of ribbon curvature of at 

least 200 mm. The ribbon may have an iron based alloy composition comprising Cu in an amount of 0.6 to 1.2 atomic percent B in an 

amount of 10 to 20 atomic percent and Si in an amount greater than 0 atomic percent and up to 10 atomic percent with B and Si 

having a combined content of 10 to 24 atomic percent. 
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(57) Abstract : 

A magnetic core includes a nanocrystalline alloy ribbon having a local structure such that nanocrystals with average particle sizes of 

less than 40 nm are dispersed in an amorphous matrix and are occupying more than 30 volume percent of the ribbon. The ribbon may 

have an iron based alloy composition comprising Cu in an amount of 0.6 to 1.2 atomic percent B in an amount of 10 to 20 atomic 

percent and Si in an amount greater than 0 atomic percent and up to 10 atomic percent with B and Si having a combined content of 10 

to 24 atomic percent. 
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(57) Abstract : 

A respiratory effort sensing apparatus (2)includes a flexible belt member (8) having a first buckle member (12A) and a second buckle 

member (12B) and a wearable respiratory monitoring recording device (6). The monitoring device includes: (i) a processing apparatus 

(34) structured to be selectively operable in a sleep mode and an active mode and (ii) buckle detection circuitry (46) structured to 

detect that both buckle members are operatively coupled to the respiratory monitoring recording device and in response thereto 

generate a buckle detection signal. The processing apparatus is structured to in response to receiving the buckle detection 

signal automatically: (a) move from the sleep mode to the active mode and (b) generate data indicative of a respiratory effort of a 

patient over time based on an effort based signal generated by the respiratory effort sensing apparatus in response to changes in 

volume of a body part of the patient. 
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(57) Abstract : 

The present invention relates to a medical imaging apparatus (10).The apparatus comprises an ultrasound acquisition unit including an 

ultrasound probe (14) for acquiring ultrasound image data of a patient (12). An image data interface (18) is provided for receiving 3D 

medical image data of the patient and a position determining unit (28) for determining a position of the ultrasound probe. A calibration 

unit (24) determines a transfer function between the ultrasound image data and the 3D medical image data at a plurality of positions 

(C) of the ultrasound probe and provides a corresponding plurality of calibrated transfer functions and calibration positions. A 

computation unit (26) synchronizes the ultrasound image data and the 3D medical image data on the basis of a position of the 

ultrasound probe and the plurality of calibrated transfer functions said computation unit is further adapted to weight the calibrated 

transfer functions on the basis of a position of the ultrasound probe. 
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(57) Abstract : 

According to an embodiment of the present invention there is provided a method for authenticating a token by a token authentication 

system using a verification value generated on the basis of a current time. The method comprises the steps of: generating a verification 

value using a unique key generated on the basis of the current time generating a virtual card number including the generated 

verification value and a token and issuing the virtual card number to a user s terminal by a token generating server; receiving an 

authentication request including identification information corresponding to the virtual card number through a merchant terminal 

recognized by the user s terminal by a token verification server; performing authentication of the token included in the virtual card 

number by the token verification server by regenerating a verification value using the unique key generated on the basis of a time at 

which the virtual card number is generated and comparing the regenerated verification value and the verification value included in the 

virtual card number corresponding to the identification information; and when the authentication of the token is 

completed transmitting a payment request including the token to a payment server to allow a payment to be carried out by a payment 

mean matched to the token by the token verification server. 
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(57) Abstract : 

Disclosed is a washing machine which can improve rinsing performance in a water splashing and rinsing process. The full automatic 

washing machine is provided with a washing and dewatering barrel (21) for accommodating an item to be washed and a water filling 

nozzle part (200) which is provided above the washing and dewatering barrel (21) and is connected to a water tap. Here the water 

filling nozzle part (200) comprises a water flowing path (212) through which the water from the water tap can flow a wall part (214) 

which is provided at the front end of the water flowing path (212) to intercept the flowing water and a plurality of outflow hole parts 

(222) which are arranged at a bottom face of the water flowing path (212) along the wall part (214) such that the water which flows 

through the water flowing path (212) flows into the washing and dewatering barrel (21). The plurality of outflow hole parts (222) 

enable the water which flows out from each of the outflow hole parts (222) to flow out without contacting each other. 
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(57) Abstract : 

Provided in embodiments of the present invention are a method and device of establishing a multi group call. The method comprises: 

determining to establish by a first mission critical push to talk over (MCPTT) server a multi group call involving N MCPTT 

groups the N being an integer greater than or equal to 2; transmitting by the first MCPTT server a call message to a first UE the call 

message being used to add the first UE to the multi group call wherein a first MCPTT user is a related user of the first UE and is any 

one of MCPPT users in the N MCPPT groups thus realizing the multi group call between the N MCPPT groups. 
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(57) Abstract : 

One embodiment is directed to a system comprising a head mounted member removably coupleable to the user s head; one or more 

electromagnetic radiation emitters coupled to the head mounted member and configured to emit light with at least two different 

wavelengths toward at least one of the eyes of the user; one or more electromagnetic radiation detectors coupled to the head mounted 

member and configured to receive light reflected after encountering at least one blood vessel of the eye; and a controller operatively 

coupled to the one or more electromagnetic radiation emitters and detectors and configured to cause the one or more electromagnetic 

radiation emitters to emit pulses of light while also causing the one or more electromagnetic radiation detectors to detect levels of light 

absorption related to the emitted pulses of light and to produce an output that is proportional to an oxygen saturation level in the blood 

vessel. 
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(57) Abstract : 

An integrated system for detecting emergency situations and alerting vehicle user/owner to initiate escape mechanism/s and the 

system comprises: mechanisms for detecting roll-over and crash of the vehicle; and for detecting the fire-cum-smoke inside the 

vehicle cabin, each mechanism operationally connected to mechanisms for opening the door and/or power windows of the vehicle. 

The invention also provides a method for detecting emergency situations and alerting vehicle user/owner to initiate escape 

mechanism/s and the method comprises the steps of detecting roll-over and/or crash situation of the vehicle and/or fire-cum-smoke 

situation inside the vehicle cabin in real-time from data received from accelerometer/s, camera, sensors and using the comparator, 

issuing fire alarm via SMS through the GPS unit or vehicle infotainment system to vehicle users/owner to initiate the doors/power 

window/s opening actuator/s. The door/s and/or power window/s are opened by respective actuators for safe and quick evacuation of 

the occupant/s from the vehicle. Figure 3. 
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(57) Abstract : 

A heat absorbent and radiant steel sheet according to the present invention has a steel sheet and a hot dipped plating layer arranged on 

the surface thereof. The emissivity of the heat absorbent and radiant steel sheet is 0.4 or greater. The hot dipped plating layer includes 

Zn 1.0 22.0 mass% of Al 1.3 10.0 mass% of Mg and an oxide and/or hydroxide having lattice defects and distributed in a lamellar 

form. A heat absorbent and radiant member according to the present invention is constituted of the aforementioned heat absorbent and 

radiant steel sheet. 
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(57) Abstract : 

In a pump cap for a pharmaceutical container the pump cap accommodates an electronics unit which is designed to detect an actuation 

of the pump cap by a user in order to dispense content from the container to wirelessly output signals representing actuations of the 

pump cap and to have operating energy for detecting one or more actuations of the pump cap by a user and for wirelessly outputting 

signals representing the one or more actuations of the pump cap wirelessly delivered to it from outside by an electronic appliance in 

the form of a personal digital assistant. 
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(57) Abstract : 

An apparatus is described. The apparatus includes an execution lane array coupled to a two dimensional shift register array structure. 

Locations in the execution lane array are coupled to same locations in the two dimensional shift register array structure such that 

different execution lanes have different dedicated registers. 
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   2)CLARK, Christopher Aaron  

   3)LUU, Dan  
 

(57) Abstract : 

A circuit for performing neural network computations for a neural network comprising a plurality of layers the circuit comprising: 

activation circuitry configured to receive a vector of accumulated values and configured to apply a function to each accumulated value 

to generate a vector of activation values; and normalization circuitry coupled to the activation circuitry and configured to generate a 

respective normalized value from each activation value. 
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(54) Title of the invention : TRIBOELECTRIC ENERGY GENERATOR 
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(31) Priority Document No  :15161948.3  
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   2)GERHARDT, Lutz, Christian  

   3)FRANKLIN, Steven, Ernest 

   4)DAVIE, Alan, James 

   5)JOYE, Neil, Francis 

   6)RUTGERS, Andrew Ulrich  
 

(57) Abstract : 

The invention provides an energy generation and/or conversion system and method wherein an electrical power generator is controlled 

to periodically alternate between a contact mode during which elements of the generator are brought into contact to induce a state of 

charging and a non contact mode during which plates of the generator are separated from one another and electrical energy is 

generated through electrostatic induction. Timing and duration of contact and non contact modes are controlled by a controller or by 

user commands in dependence on a charge state of the elements of the generator: In this way elements are controlled to come into 

contact only when surface charge has fallen below a certain level and re charging is necessary; contact time between the elements may 

hence be minimised  thereby minimising incurred noise and surface wear  whilst still maintaining a given desired threshold power 

output. 
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   3)KROMKA,Joseph 
 

(57) Abstract : 

An airway pressure support system (2) includes a housing (4) having an air inlet opening (54) and a filter assembly (50) coupled to a 

plurality of receiving portions of the housing. The filter assembly is in fluid communication with the air inlet opening. The filter 

assembly includes a housing portion (62) a first filter media portion (64) attached to the housing portion and first and second spring 

members (84 86) attached to the housing portion wherein the first and second spring members each have a floating portion and engage 

the plurality of receiving portions and cause a sealing force to be exerted against the filter assembly. 
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(54) Title of the invention : HEAT-TREATED STEEL WIRE HAVING EXCELLENT FATIGUE-RESISTANCE 
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(72)Name of Inventor : 

   1)OURA, Hiroshi 

   2)MASUDA, Tomokazu 
 

(57) Abstract : 

To provide a heat-treated steel wire having excellent fatigue-resistance characteristics. The heat-treated steel of the present invention 

has a predetermined chemical composition, with the balance being iron and inevitable impurities, wherein the heat-treated steel wire 

includes, in a tempered martensite structure at a depth of 0.3 mm from a surface layer: Cr based carbides having a circle equivalent 

diameter of 0.1 urn or more and less than 0.3 urn in 0.20 particles/um2 or less, Cr based carbides having a circle equivalent diameter 

of 0.3 urn or more and less than 0.7 urn in 0.002 particles/um2 or less, and Cr based carbides having a circle equivalent diameter of 

0.7 urn or more in 0 . 0010 particles/um2 or less, and wherein the amount of residual austenite exceeds 5% and 15% or less in terms of 

a volume ratio. 
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   1)NISHIMURA, Shinji  
 

(57) Abstract : 

The purpose of the present invention is to provide a method which combines a plurality of Internet auctions with different traders and 

different trades in which reliability in transactions guarantees of products and accuracy in product appraisals are improved and which 

achieves fair and safe Internet auctions. Provided is a system which achieves fair and safe transactions in Internet auctions between 

buyers and sellers of merchandise by combining into a single transaction an Internet auction for merchandise a guarantee fee Internet 

auction and a guaranteed appraisal certificate reverse Internet auction which have different traders and different trades and are 

typically carried out individually and in isolation so that a plurality of impartial third parties are introduced into the transaction 

between the buyer and seller of merchandise. 

  

No. of Pages : 13 No. of Claims : 4 



 

 

                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35746 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747017673 A 

(19) INDIA  

(22) Date of filing of Application :19/05/2017 (43) Publication Date : 13/10/2017 
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(57) Abstract : 

An apparatus for detecting a presence of an object (1150) is provided. The apparatus includes an inductive sensing coil (1102) that is 

configurable to generate a first magnetic field. The inductive sensing coil (1102) is configured to have an electrical characteristic that 

is detectable when generating the first magnetic field. The electrical characteristic varies as a function of a second time varying 

magnetic field simultaneously applied to the object. The apparatus comprises a controller (1140) configured to detect a change in the 

electrical characteristic and determine a presence of the object based on the detected change in the electrical characteristic. The 

electrical characteristic comprises one or more of an equivalent resistance an equivalent inductance an equivalent impedance and an 

impulse response of the inductive sensing coil. The object comprises one or more of a ferromagnetic object a metallic film and a 

metallic foil. 
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(57) Abstract : 

The present invention provides a peptide containing eight or more consecutive amino acid residues in an amino acid sequence 

represented by any of SEQ ID NOS: 1 11 and comprising 11 or fewer amino acid residues. 
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(57) Abstract : 

Methods systems and apparatus for receiving a request that includes an entity identifier of an entity that is referenced by a search 

query submitted by a user and one or more context terms that are referenced by the search query; identifying a plurality of knowledge 

elements that are related to the entity; identifying one or more context terms that are associated with the entity that is referenced by the 

search query; assigning by one or more computers rank scores to the plurality of knowledge elements based at least on identifying the 

one or more context terms that are associated with the entity that is referenced by the search query; selecting one or more of the 

knowledge elements from among the knowledge elements based at least on the rank scores assigned to the knowledge elements; and 

providing in response to the request information associated with the entity and the one or more selected knowledge elements. As will 

be understood from the specification as a whole the identification and provision of knowledge elements may provide a number of 

technical benefits not least a reduction in the network traffic which results from users interacting with search results. 
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(57) Abstract : 

Techniques for product service and business recommendation are described. In one embodiment an apparatus may comprise a user 

context component operative to manage a user context associated with a user account for a messaging service; a user profile 

component operative to retrieve a user profile for the user account; and a recommendation component operative to determine one or 

more recommendations based on the user context and the user profile and configure a recommendation interface for a messaging 

endpoint on a client device based on the recommendations the messaging endpoint associated with the user account for the messaging 

service. Other embodiments are described and claimed. 

  

No. of Pages : 108 No. of Claims : 34 



 

 

                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35750 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747026302 A 

(19) INDIA  

(22) Date of filing of Application :25/07/2017 (43) Publication Date : 13/10/2017 
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(57) Abstract : 

Disclosed is an electrostatic spray drying process for encapsulating a core material such as a volatile flavor oil within a carrier or wall 

material. The process is achieved by atomizing a liquid emulsion comprising the core material and the wall material applying an 

electrostatic charge at the site of atomization and drying the atomized emulsion into an encapsulated free flowing powder. Applying 

an electrostatic charge at the site of atomization allows the spray drying to be accomplished at significantly reduced temperatures in 

particular inlet temperatures in the range of 25 ºC to 110 ºC and outlet temperatures in the range of 25 ºC to 80 ºC. The low drying 

temperatures impart improvements in the resulting encapsulated powdered product including better retention of volatile flavor 

components a flavor profile comparable to that of the starting liquid formulation and better hydration and dissolution in water based 

applications. 
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(57) Abstract : 

Disclosed is a marine vessel to transport natural gas hydrates (NGH) the marine vessel includes a hull formed from solid NGH and a 

skeletal structure to support the hull. Additionally disclosed is a container to transport NGH including a block of solid NGH and a 

skeletal structure to support the block. Further disclosed is a method of fabricating a marine vessel for transporting and storing natural 

gas hydrates (NGH) the method includes preparing a mold placing a skin layer in the mold assembling a skeletal structure in the 

mold preparing a NGH slurry and pouring into NGH slurry into the mold. 
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(57) Abstract : 

Methods and apparatuses for providing closed-loop power control during a short inter-frame space (SIFS) burst are described herein. 

A method includes receiving feedback associated with transmit power used to transmit a first data packet in a SIFS burst. The method 

also includes adjusting at least the transmit power, or a modulation and coding scheme (MCS), or a combination thereof, used to 

transmit a second data packet of the SIFS burst based at least in part on the received feedback. REFER TO FIGURE 13  
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(57) Abstract : 

A method and an apparatus for processing a switch routing conflict are described. In the method, information of a port through which 

a designated message enters a switch may be acquired, the designated message may carry identification information of a Virtual Local 

Area Network (VLAN), and each port may have a corresponding Virtual Private Network (VPN); and a VPN to which routing of the 

designated message belongs may be determined according to the identification information and the port information. The solution may 

solve a routing conflict problem in a related technology caused by determining the VPN to which the message routing belongs just by 

the identification information, thus achieving an effect of reducing switch routing conflict. 
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(57) Abstract : 

In various aspects the disclosure provides for cell selection including determining a gain of an antenna associated with a user 

equipment (UE) adding an offset to a threshold to yield a power threshold wherein the offset is based on the gain of the 

antenna selecting a wireless network obtaining a power measurement associated with a cell within the selected wireless network and 

comparing the power measurement with the power threshold to yield a comparison. 
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(57) Abstract : 

The present disclosure provides a composition comprising at least one small molecule, and L-arginine, which at particular w/w ratios 

exhibits enhanced collagen levels, which is an indicator of younger looking skin with reduced wrinkles and fine lines. 
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(57) Abstract : 

Techniques related to processing a mixed content video stream to generate progressive video for encoding and/or display are 

discussed. Such techniques may include determining conversion techniques for various portions of the mixed content video stream and 

converting the portions based on the determined techniques. The conversion of true interlaced video include content adaptive interlace 

reversal and the conversion of pseudo-interlaced telecine converted video may include adaptive telecine 
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(57) Abstract : 

A vital signs monitoring system comprises a processing unit (300) for estimating an activity energy expenditure (AEE), a first activity 

energy expenditure determining unit (320) for determining a first activity energy expenditure (AEEHR) based on heart rate data (HR), 

a second activity energy expenditure determining unit (330) for determining a second activity energy expenditure (AEEAC) based on 

motion data (AC), and a weighting unit (340) for determining a first and second weighting factor (wHR, wAC) based on a first and 

second probability relating to a high exertion (hH) and relating to a low exertion (hL), and activity energy expenditure calculating unit 

(350) for computing an overall activity energy expenditure (AEEO) based on the first activity energy expenditure (AEEHR) weighted 

by the first weighting factor (wHR) and on the second activity energy expenditure (AEEAC) weighted by the second weighting factor 

(wAC). 
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(57) Abstract : 

The invention describes a laser device (100) comprising between two and six mesas (120) provided on one semiconductor chip 

(110) wherein the mesas (120) are electrically connected in parallel. The laser device (100) is adapted such that degradation of at least 

one mesa (120) results in a decreased laser power emitted by the laser device (100) in a defined solid angle when driven at the defined 

electrical input power. The laser device (100) is adapted such that eye safety of the laser device (100) is guaranteed during life time of 

the laser device (100). Eye safety may be guaranteed by designing the semiconductor structure or more general layer structure of 

mesas (120) of the laser device (100) in a way that degradation of one or more layers of the layer structure results in a reduction of the 

maximum optical power emitted in a defined solid angle. Alternatively or in addition the electrical input power supplied to the laser 

device (100) may be controlled and adapted depending on the emitted optical power such that safety limits are not exceeded. The 

invention further relates to a laser module and an optical sensor (300) comprising such a laser device (100) and mobile communication 

device (400) comprising such an optical sensor (300). The invention further relates to a method of manufacturing such a laser device 

(100). fig-3 
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(57) Abstract : 

An electrophoretic privacy device may include an electrophoretic cell coupled between a first electrode and a second electrode. The 

electrophoretic cell may comprise a plurality of semi transparent positively charged particles and a plurality of semi transparent 

negatively charged particles. The particles may be dispersed in a dielectric fluid in the electrophoretic cell. At least one of the first 

electrode and the second electrode may be transparent. 
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(57) Abstract : 

A method an apparatus and a computer readable medium for wireless communication are provided. In one implementation an 

apparatus includes at least one processor configured to attempt communication with a first device via a first channel connect with a 

second device associated with the first device in response to a determination that communication with the first device was 

unsuccessful on the first channel and receive channel information associated with the first device from the second device wherein the 

channel information indicates a second channel used by the first device. 
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(57) Abstract : 

An amplifier includes a gain transistor including a control terminal to receive an input signal. A degeneration inductor is coupled 

between the first terminal of the gain transistor and ground. A shunt inductor and a capacitor are coupled in series between the control 

terminal of the gain transistor and ground and form a filter to attenuate frequencies of the input signal within a frequency range. The 

degeneration inductor and the shunt inductor form a transformer to provide impedance matching. 
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(57) Abstract : 

Provided in an embodiment of the present invention is a network function virtualization based failure processing method. The method 

comprises: determining that a network function virtualization infrastructure (NFVI) failure has occurred; acquiring self healing policy 

information the self healing policy information indicating whether to perform a self healing operation for the NFVI failure; performing 

the self healing operation for the NFVI failure when the self healing policy information indicates that the self healing operation is to 

be performed for the NFVI failure. In the embodiment of the present invention upon determining that the NFVI failure has occurred a 

determination is performed based on the acquired self healing policy information indicating whether to perform the self healing 

operation for the NFVI failure. The self healing operation for the determined failure can be performed in a timely manner when the 

self healing policy information indicates that the self healing operation is to be performed. In this way in the embodiment of the 

present invention the time taken for reporting and failure analysis in an infrastructure failure can be saved and the infrastructure failure 

can be corrected as quickly as possible enabling a reduced time delay of failure processing and improved system performance. 
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(57) Abstract : 

A first CNd (110 1) and a method (800) therein for selecting a serving CNd for a User Node UNd (150) by communication with at 

least a second CNd (110 2). The first CNd (110 1) is configured to receive an uplink beacon measurement report comprising at least 

one measurement of an UNd uplink beacon from at least one Access Node ANd (140 1 140 2 ... 140 9) controlled by the first CNd 

(110 1); preliminary select serving CNd for the UNd (150) based on the received uplink beacon measurement report concerning the 

UNd (150); confirm the preliminary selection by communication with the second CNd (110 2); select serving CNd for the UNd (150) 

when the preliminary selected serving CNd is confirmed by the second CNd (110 2). REFER TO FIGURE 3 
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(57) Abstract : 

Cell selection techniques are provided for network access to cells that may employ one or more coverage enhancement techniques. A 

user equipment (UE) which may be a machine type communication (MTC) device upon initial acquisition or upon wakeup may 

measure a reference signal received power (RSRP) reference signal received quality (RSRQ) or both and determine a cell selection 

value based at least in part on the RSRP RSRQ or a combination thereof. The cell selection value may be determined based on an 

offset which may be selected based on a measurement accuracy capability of the UE. UE sequential access attempts neighbor cell list 

information that may include coverage enhancement of neighboring cells transmissions and cell re selection measurement frequency 

adjustments are also described. 
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(57) Abstract : 

In an aspect of the disclosure a method a computer readable medium and an apparatus are provided. The apparatus may be a first 

node. The first node receives a first packet from a second node. The first node determines that the first packet is a query packet 

requesting a response packet and associated with a first transaction. The first node determines that the first node is a first next hop 

node associated with the first packet. The first node determines that the query packet includes an indication for a local exploration. 

The first node delays further routing the first packet. 
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(57) Abstract : 

Apparatuses and methods in a wireless local area network are disclosed for delivering queued downlink (DL) data from an access 

point (AP 110) to a plurality of wireless stations (STAs). The AP 110 determines for each of the plurality of STAs a presence of a 

corresponding set of queued DL data transmits a beacon frame 510 identifying which of the plurality of STAs has queued DL data and 

transmits to each of the identified STAs permission 520 to request delivery of queued DL data. Next AP 110 receives from each of the 

identified STAs a request 530 for delivery of the queued DL data. Then AP 110 concurrently transmits to each of the identified 

STAs the corresponding set of queued DL data 540. The AP 110 preferably uses power save (PS) trigger frames 520 to schedule 

concurrent DL data transmissions to the plurality of STAs. By using PS trigger frames 520 the plurality of STAs does not need to 

contend with each other for medium access to request delivery of queued DL data. Instead a number of STAs that receive the PS 

trigger frame 520 may concurrently transmit requests 530 for delivery of the queued DL data without contending with each other for 

medium access thereby reducing delays associated with medium access contention operations. Upon receiving the requests 530 the AP 

110 may concurrently transmit queued DL data 540 to multiple STAs using OFDMA communications or multi user multiple input 

multiple output (MU MIMO) communications. ln an alternative embodiment the AP s permission and the STA s request are implicit. 

ln this case the AP 110 and the receiving STA5 exchange PS Trigger capabilities and/or negotiate a number of PS Trigger parameters 

prior to the delivery of queued DL data from the AP 110 to the receiving STA5. For at least some implementations the AP 110 may 

selectively use PS Trigger frames to schedule delivery of queued DL data based on a level of congestion on the shared wireless 

medium. The STAs may indicate their PS Trigger frame capabilities in any suitable manner for example in an association request. The 

WLAN may be formed by a plurality of Wi Fi access points that may operate according to the IEEE 802.11 family of standards. 
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(57) Abstract : 

An apparatus for determining a position between a wireless power transmitter and a wireless power receiver is provided. The 

apparatus comprises a ferrite structure. The apparatus further comprises a plurality of detection loops formed from metallic traces on a 

flexible printed circuit wrapped on or around the ferrite structure. Each of the plurality of detection loops comprises a solenoid 

detection loop. The ferrite structure comprises a first ferrite block and a second ferrite block disposed adjacent to the first ferrite block. 

A first wireless power transfer coil is wrapped on or around the first ferrite block. A second wireless power transfer coil is wrapped on 

or around the second ferrite block. Each detection loop of the plurality of detection loops is configured to sense an amount of magnetic 

flux flowing in a direction normal to a winding plane of the detection loop. 
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   3)BAGHEL, Sudhir Kumar  

   4)PATIL, Shailesh 
 

(57) Abstract : 

A method an apparatus and a computer program product for wireless communication are provided. The apparatus determines a first 

link quality. The first link quality indicates a link quality of a first link between a first potential relay UE and the remote UE. The 

apparatus determines a second link quality. The second link quality indicates a link quality of a second link between the first potential 

relay UE and a first base station. The apparatus ranks the first potential relay UE relative to a second potential relay UE. The ranking 

of the first potential relay UE is based on a combination of the first link quality and the second link quality. The apparatus selects one 

of the first potential relay UE and the second potential relay UE for a relay connection based on the ranking of the first potential relay 

UE relative to the second potential relay UE. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035209 A 

(19) INDIA  

(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : METHOD AND DEVICE FOR ENCODING MULTIPLE AUDIO SIGNALS AND METHOD AND 

DEVICE FOR DECODING A MIXTURE OF MULTIPLE AUDIO SIGNALS WITH IMPROVED SEPARATION 
 

  

(51) International 

classification  
:G10L19/008,G10L21/0272,H03M1/12  

(31) Priority Document No  :15305536.3  

(32) Priority Date  :10/04/2015 

(33) Name of priority 

country  
:EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2016/055135  

:10/03/2016 

(87) International 

Publication No  
:WO 2016/162165  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THOMSON LICENSING  
      Address of Applicant :1-5 rue Jeanne d'Arc, 92130 Issy-les-

Moulineaux. France 

(72)Name of Inventor : 

   1)BILEN, Cagdas 

   2)OZEROV, Alexey 

   3)PEREZ, Patrick 
 

(57) Abstract : 

A method for encoding multiple audio signals comprises random sampling and quantizing each of the multiple audio signals and 

encoding the sampled and quantized multiple audio signals as side information that can be used for decoding and separating the 

multiple audio signals from a mixture of said multiple audio signals. A method for decoding a mixture of multiple audio signals 

comprises decoding and demultiplexing side information the side information comprising quantized samples of each of the multiple 

audio signals receiving or retrieving from any data source a mixture of said multiple audio signals and generating multiple estimated 

audio signals that approximate said multiple audio signals wherein said quantized samples of each of the multiple audio signals are 

used. 

  

 

No. of Pages : 20 No. of Claims : 13 



 

 

                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35770 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035210 A 

(19) INDIA  

(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : A DISPOSABLE TEST KIT 
 

  

(51) International 

classification  
:G01N33/52,G01N21/78,G01N33/543  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority 

country  
:NA 

(86) International 

Application No 

        Filing Date 

:PCT/SG2015/000069  

:10/03/2015 

(87) International 

Publication No  
:WO 2016/144252  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CELL ID PTE LTD  
      Address of Applicant :31 Woodlands Close #05-30 and #05-31 

Woodlands Horizon Singapore 737855 SG Singapore 

(72)Name of Inventor : 

   1)SIM, Lye Hock 
 

(57) Abstract : 

A disposable test kit comprising a base sheet; a sealing sheet having at least one sealed sample collection opening before use of the 

test kit; at least one test strip sealed between the base sheet and the sealing sheet before use of the test kit; and at least one top sheet 

layered over the sealing sheet before use of the test kit to keep the at least one sample collection opening sealed the at least one top 

sheet further configured to be at least partially detached from the sealing sheet to open the at least one sample collection opening and 

expose a sample collection portion of the at least one test strip for receiving a fluid analyte thereon during use of the test kit. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035432 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : BAGLESS VACUUM CLEANER 
 

  

(51) International classification  :A47L9/16,A47L9/18  

(31) Priority Document No  :15163395.5  

(32) Priority Date  :13/04/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/056989  

:31/03/2016 

(87) International Publication No  :WO 2016/165944  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  
      Address of Applicant :High Tech Campus 5, 5656 AE 

Eindhoven, The Netherlands. Netherlands 

(72)Name of Inventor : 

   1)VAN DER KOOI Johannes Tseard 

   2)KREBBERS Ralph Pierre 
 

(57) Abstract : 

In a bagless vacuum cleaner comprising a cyclonic separator having a cyclone tube (6) and a bucket (3) for containing a liquid a 

diameter of the bucket (3) is at least 2 times a diameter of the cyclone tube (6). Preferably in the bucket (3) there is a body (8) having a 

center in line with a center of the cyclone tube (6) a shape of the body (8) being or approximating a mushroom shape. 
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(19) INDIA  

(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : INFORMATION PROCESSING DEVICE 
 

  

(51) International classification  :G06F11/30  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2015/001649  

:24/03/2015 

(87) International Publication No  :WO 2016/151626  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORATION  
      Address of Applicant :7-3, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 100-8310, Japan Japan 

(72)Name of Inventor : 

   1)IBE, Kengo 
 

(57) Abstract : 

An information processing device characterized by comprising: a recording unit which records a computer program that cleared a 

watchdog timer; a determination unit which if the watchdog timer times out refers to the recording unit and determines an application 

to be executed and an operating system to be executed from among a plurality of applications and a plurality of operating systems; an 

execution unit which executes the operating system determined by the determination unit; and a communication unit which notifies 

the executed operating system of the application to be executed. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035446 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : SURFACE-TREATED METAL PLATE 
 

  

(51) International classification  :B29C45/14,B32B15/085  

(31) Priority Document No  :2015073907  

(32) Priority Date  :31/03/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/059235  

:23/03/2016 

(87) International Publication No  :WO 2016/158619  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Kabushiki Kaisha Kobe Seiko Sho (Kobe Steel, Ltd.)  
      Address of Applicant :2-4, Wakinohama-Kaigandori 2-chome, 

Chuoku, Kobe-shi, Hyogo 651-8585, Japan Japan 

(72)Name of Inventor : 

   1)IWA, Tatsuhiko  

   2)WATASE, Takeshi 

   3)HIRANO, Yasuo 
 

(57) Abstract : 

Provided is a surface treated metal plate for insert molding on which a polypropylene based hot melt adhesive having excellent 

adhesiveness to a resin for molded articles is laminated. A surface treated metal plate which is used for insert molding and wherein a 

hot melt adhesive layer is laminated on at least one surface of a metal substrate. This surface treated metal plate is characterized in 

that: the thickness of the hot melt adhesive layer is 10 100 µm; the hot melt adhesive layer contains two or more crystalline modified 

polypropylenes having different molting points; at least one of the crystalline modified polypropylenes is a high melting point 

crystalline modified polypropylene having a melting point of 120°C or more; this high melting point crystalline modified 

polypropylene is contained in an amount of 20% by mass or more in the hot melt adhesive layer; at least one of the crystalline 

modified polypropylenes is a low melting point crystalline modified polypropylene having a melting point of less than 120°C; this low 

melting point crystalline modified polypropylene is contained in an amount of 10% by mass or more in the hot melt adhesive layer; 

and the degree of change of the tensile shear adhesive strength of a metal plate composite resin molded article as measured at 

23°C said metal plate composite resin molded article being obtained by bonding a polypropylene resin and the surface treated metal 

plate by insert bonding while changing the mold temperature is 2 MPa or less per 1°C of the mold temperature. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035455 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : DISTINGUISHING NON INPUT CONTACT 
 

  

(51) International classification  :G06F3/041  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/US2015/042505  

:28/07/2015 

(87) International Publication No  :WO 2017/019043  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HEWLETT PACKARD DEVELOPMENT COMPANY 

L.P. 
      Address of Applicant :11445 Compaq Center Drive W. 

Houston Texas 77070 U.S.A. 

(72)Name of Inventor : 

   1)BAKER Abu  
 

(57) Abstract : 

A method for distinguishing non input contact with a touch sensitive user input device includes converting an input frame from the 

touch sensitive user input device to an input luminance frame; and filtering the input luminance frame based on a base luminance 

frame using a Wronskian function the Wronskian function producing a filtered luminance frame the filtered luminance frame 

distinguishing input contact from non input contact with the touch sensitive user input device. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747034533 A 

(19) INDIA  

(22) Date of filing of Application :28/09/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : ATTACHING ELECTRONIC COMPONENTS TO INTERACTIVE TEXTILES 
 

  

(51) International classification  :G06F3/044  

(31) Priority Document No  :62/167,168  

(32) Priority Date  :27/05/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/034366  

:26/05/2016 

(87) International Publication No  :WO 2016/191572  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE INC.  
      Address of Applicant :1600 Amphitheater Parkway, Mountain, 

View CA 94043 U.S.A. 

(72)Name of Inventor : 

   1)ROBINSON, Karen Elizabeth 

   2)GONG, Nan wei 

   3)KARAGOZLER, Mustafa Emre  

   4)POUPYREV, Ivan 
 

(57) Abstract : 

This document describes techniques and apparatuses for attaching electronic components to interactive textiles. In various 

implementations an interactive textile that includes conductive thread woven into the interactive textile is received. The conductive 

thread includes a conductive wire (e.g. a copper wire) that that is twisted braided or wrapped with one or more flexible threads 

(e.g. polyester or cotton threads). A fabric stripping process is applied to the interactive textile to strip away fabric of the interactive 

textile and the flexible threads to expose the conductive wire in a window of the interactive textile. After exposing the conductive 

wires in the window of the interactive textile an electronic component (e.g. a flexible circuit board) is attached to the exposed 

conductive wire of the conductive thread in the window of the interactive textile. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747034536 A 

(19) INDIA  

(22) Date of filing of Application :28/09/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : INTERPOSITIONAL OPHTHALMOLOGICAL IMPLANT 
 

  

(51) International classification  :A61F9/007  

(31) Priority Document No  :15 52732  

(32) Priority Date  :31/03/2015 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2016/050696  

:25/03/2016 

(87) International Publication No  :WO 2016/156727  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SOURDILLE, Philippe  
      Address of Applicant :Les Meurs, 86800 Liniers, France 

France 

(72)Name of Inventor : 

   1)SOURDILLE, Philippe  
 

(57) Abstract : 

The invention relates to a permanent interpositional ophthalmological implant between the sclera and the uveal tissue. The implant 

comprises a thin uvea compatible body (50) having a thickness (e) which is at least less than 10 times the smallest of the two other 

dimensions of the body the body of the implant comprising two opposing edges separated from one another along one of the two 

dimensions perpendicular to the thickness and one of the edges known as the front edge (52) being curved in a concave manner away 

from body in a plane perpendicular to the thickness. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747034537 A 

(19) INDIA  

(22) Date of filing of Application :28/09/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : FERTIGATION SYSTEM. FERTIGATION CONTROL SERVER, SALTS ACCUMULATION 

DETERMINATION METHOD, AND SOIL EC SENSOR 
 

  

(51) International 

classification  
:A01G27/00,A01G7/00,G01N27/04  

(31) Priority Document No  :2015072393  

(32) Priority Date  :31/03/2015 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2016/060203  

:29/03/2016 

(87) International Publication 

No  
:WO 2016/158987  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 
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:NA 
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(71)Name of Applicant :  

   1)ROUTREK NETWORKS, INC.  
      Address of Applicant :2-3227, Mita, Tama-ku, Kawasaki-shi, 

Kanagawa 214-0034, Japan Japan 

   2)MEIJI UNIVERSITY  
(72)Name of Inventor : 

   1)OZAWA, Kiyoshi  

   2)FUJIWARA, Shunrokuro  

   3)SASAKI, Shinichi 

   4)KITA, Eiji  

   5)TOKITSU, Hironao  

   6)TAKETAZU, Hiroshi  
 

(57) Abstract : 

A fertigation system comprises: a controller that transmits sensor data to a fertigation control server and that controls a water supply 

valve a culture stock solution supply valve and a discharge valve on the basis of received data; and a fertigation control server that on 

the basis of the sensor data received from the controller calculates control amounts for the water supply valve the culture stock 

solution supply valve and the discharge valve and returns the control amounts to the controller. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747034543 A 

(19) INDIA  

(22) Date of filing of Application :28/09/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : BIOLOGICAL FEATURE DATA DETECTION METHOD, BIOLOGICAL FEATURE 

IDENTIFICATION APPARATUS AND ELECTRONIC TERMINAL 
 

  

(51) International classification  
:G06F21/32; 

G06F21/83  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2017/081384  

:18/09/2015 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Shenzhen Goodix Technology Co., Ltd. 
      Address of Applicant :Floor 13, Phase B, Tengfei Industrial 

Building, Futian Free Trade Zone, Shenzhen, Guangdong 518045, 

China 

(72)Name of Inventor : 

   1)LIN, Jinhui  
 

(57) Abstract : 

Embodiments of the present invention provide a biological feature data detection method, a biological feature identification apparatus 

and an electronic terminal. The method includes: determining, based on a first illumination environment parameter in an ambient 

environment at a biological feature registration stage and a second illumination environment parameter in an ambient environment at a 

biological feature matching stage, an ambient illumination environment variation factor at the biological feature matching stage 

relative to the biological feature registration stage; and adjusting a quality influence factor of biological feature data at the biological 

feature matching stage according to the ambient illumination environment variation factor at the biological feature matching stage 

relative to the biological feature registration stage, and detecting the biological feature data at the biological feature matching stage. In 

this way, the problem that the biological feature identification effect is poor due to different environments where the biological feature 

data is formed at the biological feature identification stage and the biological feature registration stage, and the biological feature 

identification performance is improved. 
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(19) INDIA  

(22) Date of filing of Application :29/09/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : METHANE OXIDATION CATALYST PROCESS TO PREPARE THE SAME AND METHOD OF 

USING THE SAME 
 

  

(51) International classification  :B01J37/02,B01J37/04,B01J37/08  

(31) Priority Document No  :15157705.3  

(32) Priority Date  :05/03/2015 

(33) Name of priority country  :EPO 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/054490  

:03/03/2016 

(87) International Publication 

No  
:WO 2016/139283  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SHELL INTERNATIONALE RESEARCH 

MAATSCHAPPIJ B.V.  
      Address of Applicant :Carel van Bylandtlaan 30, NL-2596 

HR, The Hague, Netherlands 

(72)Name of Inventor : 

   1)TANEV, Peter, Tanev 

   2)SOORHOLTZ, Mario  
 

(57) Abstract : 

The present invention provides a methane oxidation catalyst comprising one or more noble metals supported on zirconia wherein the 

zirconia comprises tetragonal zirconia and monoclinic zirconia and wherein the weight ratio of tetragonal zirconia to monoclinic 

zirconia is in the range of from 1:1 to 31:1. The invention further provides a process for preparing a methane oxidation catalyst a 

methane oxidation catalyst thus prepared and a method of oxidizing methane. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747034668 A 

(19) INDIA  
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(54) Title of the invention : LIQUID-COOLED COMPRESSOR 
 

  

(51) International 

classification  
:F04B39/06,F04B39/00,F04C18/16  

(31) Priority Document No  :2015077257  

(32) Priority Date  :03/04/2015 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2016/056084  

:29/02/2016 

(87) International Publication 

No  
:WO 2016/158152  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KABUSHIKI KAISHA KOBE SEIKO SHO (KOBE 

STEEL, LTD.)  
      Address of Applicant :2-4, Wakinohama-Kaigandori 2 chome, 

Chuo-ku, Kobe shi, Hyogo 651-8585 Japan 

(72)Name of Inventor : 

   1)SAKAGUCHI,Hironobu  

   2)HOSHIKAWA, Akira  

   3)KOMURA, Kazuo  
 

(57) Abstract : 

A liquid cooled compressor uses a simple configuration to reduce the vibration of piping and noise which is transmitted from a device 

connected to the piping. An oil cooled screw compressor (1) is provided with: a compressor body (11) for compressing gas; a liquid 

supply flow passage (14) in communication with a liquid supply hole (37) for supplying cooling liquid into a gas compression space 

(33) formed in the compressor body; and a gas damping section (20) having a gas storage section (28) for storing gas subjected to the 

pressure of cooling liquid flowing through the liquid supply flow passage. 
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(54) Title of the invention : DISPLAYING CONTENT ITEMS BASED ON USER'S LEVEL OF INTEREST IN OBTAINING 

CONTENT 
 

  

(51) International classification  :G06Q10/00  

(31) Priority Document No  :14/826752  

(32) Priority Date  :14/08/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/046820  

:12/08/2016 

(87) International Publication No  :WO 2017/030977  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GOOGLE INC.  
      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, U.S.A. 

(72)Name of Inventor : 

   1)HUNTER, Robin Vincent 
 

(57) Abstract : 

Methods systems and apparatus including computer programs encoded on a computer storage medium for presenting content items. In 

one aspect a method includes obtaining for each of one or more first applications a user s level of interest in obtaining content based 

on a number of user requests for content from the application that result in less than a given amount of content being presented to the 

user. Based on one or more obtained levels of interest a content item for a second application that has available content is selected. 

The second application can be different from the first application. The content item is displayed on a display of a user device. 
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(54) Title of the invention : CATALYST COMPRISING DISPERSED GOLD AND PALLADIUM AND APPLICATION THEREOF 

IN SELECTIVE HYDROGENATION 
 

  

(51) International classification  :B01J23/52,B01J23/44,B01J35/10  

(31) Priority Document No  :1551872  

(32) Priority Date  :05/03/2015 

(33) Name of priority country  :France 

(86) International Application 

No 

        Filing Date 

:PCT/EP2016/052695  

:09/02/2016 

(87) International Publication 
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:WO 2016/139033  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)IFP Energies nouvelles 
      Address of Applicant :1 & 4 avenue de Bois-Prau,F-92852, 

Rueil Malmaison, France France 

(72)Name of Inventor : 

   1)CABIAC, Amandine 

   2)HUGON, Antoine 
 

(57) Abstract : 

The invention relates to a catalyst comprising gold palladium and a porous support in the form of at least one grain wherein: the gold 

content of the catalyst is between 0.5 and 3 wt. % in relation to the total weight of the catalyst; the average size of the gold particles 

estimated by transmission electron microscopy (TEM) is between 0.5 nm and 5 nm; the gold is distributed homogeneously throughout 

said porous support; at least 80 wt. % of the palladium is distributed in a crust on the periphery of said porous support; and the 

gold/palladium molar ratio is higher than 2. 
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   7)ZHENG, Jianyun  
 

(57) Abstract : 

A vehicle brake device and integrated vehicle transmission brake device comprising the same. The vehicle brake device comprises a 

full contact disk multi plate friction pair a cylinder (5 2) axially provided at one side of the friction pair and a travelling piston (5 5) 

and a parking piston (5 6) axially provided in the cylinder (5 2). The parking piston (5 6) is at least partially inserted in a piston hole of 

the travelling piston (5 5) and has a sleeve structure having an axial hole. In the integrated vehicle transmission brake device a retarder 

(6) passes through the axial hole of the parking piston (5 6) of the vehicle brake device and is at least partially provided in the axial 

hole of the parking piston (5 6). The vehicle brake device and the integrated vehicle transmission brake device have a compact 

structure and a small volume. 
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(57) Abstract : 

ULTRALOW ATTENUATION SINGLE MODE OPTICAL FIBER A single-mode fiber with ultralow attenuation includes a core 

layer and cladding layers. The cladding layers includes an inner cladding layer surrounding the core layer, a trench cladding layer 

surrounding the inner cladding layer, an auxiliary outer cladding layer surrounding the trench cladding layer, and an outer cladding 

layer surrounding the auxiliary cladding layer. The core layer has a radius of 3.9-4.8 ɛm and a relative refractive index difference of -

0.08% to 0.10%. The inner cladding layer has a radius of 9-14 ɛm and a relative refractive index difference of -0.40% to -0.15%. The 

trench cladding layer has a radius of 13-25 ɛm and a refractive index difference of -0.7% to -0.3%. The auxiliary outer cladding layer 

has a radius of 30-50 ɛm and a relative refractive index difference of -0.4% to -0.15%. The outer cladding layer is a pure silicon 

dioxide glass layer. Reference Figure: Figure 1 

  

No. of Pages : 8 No. of Claims : 8 



 

 

                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35785 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035236 A 

(19) INDIA  

(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017 
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(57) Abstract : 

The present invention relates to the technical field of pesticides, particularly relates to a pyrazole compound or a salt thereof, a 

preparation method therefor, a herbicidal composition and use thereof. A pyrazole compound of formula (I) or a salt thereof: wherein, 

R1 represents hydrogen or C1-C4 alkyl; R2 represents C1-C3 alkyl; R3 represents C1-C6 linear chain or cyclic group containing one 

or more heteroatoms selected from O, S, and N; R4 represents C1-C3 alkyl or halogen; R5 represents pyrazole ring or pyrazole ring 

substituted with one or more groups selected from alkyl, alkoxyl, halogen, halogenated alkyl, amino, and nitro. The pyrazole 

compound is an excellent herbicide with broad spectrum biological activity and outstanding safety for crops. 
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(57) Abstract : 

An oscillating piston machine (10) has a housing (12) in which a first piston (14 18) and a second piston (16 20) are arranged the 

pistons being pivotable about a pivot axis (38) away from one another and toward one another. The first piston (14 18) has a first end 

surface (26 30) and the second piston (16 20) has a second end surface (28 32) wherein a working chamber (34 36) for a working 

medium is arranged between the first end surface (26 30) and the second end surface (28 32) and is alternatingly reduced and 

increased during pivoting of the first piston (14 18) and the second piston (16 20). An inlet (76 80) for admitting working medium into 

the working chamber (34 36) opens into the working chamber (34 36) and an outlet (78 82) for discharging working medium from the 

working chamber (34 36). A closure member (92 94 96 98) for closing and releasing at least the inlet (76 80) or at least the outlet 

(78 82) has a valve disc (100 134 138) which interacts with a valve seat (132 136). An opening (84 86 88 90) of at least the inlet 

(76 80) or at least the outlet (78 82) is arranged in the working chamber (34 36) between the first end surface (26 30) and the second 

end surface (28 32) and the valve seat (132 136) and the valve disc (100 134 138) are arranged at the opening (84 86 88 90). 
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(57) Abstract : 

Methods systems and devices are described for wireless communication. In one aspect a method of wireless communication includes 

determining a transmit time metric associated with each transmission group of a number of transmission groups based at least in part 

on an amount of data in a transmit queue and a modulation and coding scheme (MCS) data rate for at least one wireless 

communication device in the transmission group. The method also includes scheduling a transmission to a first transmission group of 

the number of transmission groups based at least in part on the transmit time metric for the first transmission group. REFER TO 

FIGURE 15 
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(57) Abstract : 

There is provided a method and system for management of Machine Type Communication (MTC) events. The system and method 

enables the detection of a state of the MTC event correlating the state of MTC event with a Virtual Network Function (VNF) state of a 

VNF configured to mitigate the MTC event and transitioning the VNF to the VNF state which correlates with the MTC state. In this 

manner the VNF can be in a configured and active state in advance of the MTC event reaching a critical state thereby enabling 

mitigation of the MTC event prior to reaching the critical state. REFER TO FIGURE 22 
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(57) Abstract : 

Provided are a method and device for adjusting a backoff window. During downlink transmission a base station acquires a trigger 

condition for adjusting the length of a backoff window on a first channel and according to the acquired trigger condition for adjusting 

the length of the backoff window on the first channel the length of the backoff window of the base station on the first channel is 

adjusted; and during uplink transmission a UE acquires the trigger condition for adjusting the length of the backoff window on the 

first channel and according to the acquired trigger condition for adjusting the length of the backoff window on the first channel the 

length of the backoff window of the UE on the first channel is adjusted. When an LAA system and a WIFI system coexist both the 

LAA system and the WIFI system can adjust respective backoff windows thereof so that the WIFI system and the LAA system can 

fairly compete for channel resources after a channel conflict occurs. REFER TO FIGURE 1 
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(57) Abstract : 

The objective of the present invention is to provide a form rolling device which is applicable to various sizes of tubes to be 

processed and with which it is possible to create a groove in a position that is defined arbitrarily relative to the end of the tube. A form 

rolling device 1 according to the present invention is provided with: a shaft portion 13 capable of rotating about a first axis C1; a 

convex roller 14 which projects outward from the outer circumference of the shaft portion 13 around the circumference thereof and 

which has a convex cross sectional shape; a concave roller 15 which is capable of rotating about a second axis parallel to the first axis 

C1 has a concave cross sectional shape is capable of being disposed in a position corresponding to the convex roller 14 in a direction 

along the first axis C1 and which is capable of moving in a direction approaching and separating from the convex roller 14; a tube end 

positioning member 30 which is attached to the outer circumference of the shaft portion 13 closer to a base end thereof than is the 

convex roller 14 and wherein a distance in the direction along the first axis C1 between the tube end positioning member 30 and the 

convex roller 14 can be varied; and a supporting member 57 which supports the outer circumference of a ring member 51 which is 

fitted to the outer circumference of a tube to be processed 2 such that the ring member 51 is capable of rotating about a third axis 

C3 which is an axis of the tube to be processed 2. 
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(57) Abstract : 

Provided in embodiments of the present invention are a method for allocating an IP address in a D2D communication and user 

equipment (UE). The method provided in the present invention comprises: transmitting by a first UE a first message to a second 

UE wherein the first message comprises a first IP address allocated by the first UE for the second UE; and receiving by the first UE a 

second message transmitted by the second UE wherein the second message indicates whether the allocation of the first IP address 

succeeded or failed. REFER TO FIGURE 1 
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(57) Abstract : 

A terminal (200) is applied to solving the problem in the prior art that pressure touch is achieved at a high cost and reducing the cost 

accordingly. The terminal (100) comprises a cover (201) a display module (200) and a metal middle frame (203) wherein the display 

module (200) is located between the cover (201) and the metal middle frame (203) and the metal middle frame (203) is grounded; the 

terminal (200) further comprises a conductive layer (204) and the conductive layer (204) is affixed to the lower surface of the display 

module (202); at least one gap is formed between the conductive layer (204) and the metal middle frame (203) wherein the conductive 

layer (204) the metal middle frame (203) and the at least one gap form at least one capacitor and wherein the change in the capacitance 

of the at least one capacitor reflects the magnitude of at least one pressure acting upon the cover (201). 
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(57) Abstract : 

In a resonator two interdigital transducers (W1 W2) are placed next to one another in the longitudinal direction and electrically series 

connected within an acoustic track delimited by reflectors. In a transition zone (UEB) between the two interdigital transducers the 

finger period p which is defined as the distance between the centers of adjacent transducer fingers is greater than it is in the rest of the 

interdigital transducer. 
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(57) Abstract : 

An example device includes one or more processors configured to execute a proxy server for a client device including a streaming 

client. The proxy server is configured to determine that a tuned channel for the client device has changed from a previous channel to a 

current channel and in response to the determination that the tuned channel for the client device has changed from the previous 

channel to the current channel deliver media data of the current channel to the streaming client of the client device according to a 

WebSocket subprotocol without receiving a request from the streaming client for the media data. In this manner the streaming client 

can receive media data of the current channel (following a channel change event) without having received a manifest file for the 

current channel and without sending a request to the proxy server for media data of the current channel. 

  

No. of Pages : 34 No. of Claims : 41 



 

 

                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35795 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035007 A 

(19) INDIA  

(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : FILTER ARRANGEMENT WITH COMPENSATION OF POOR ELECTRICAL GROUND 
 

  

(51) International classification  :H03H7/46,H03H9/05,H03H9/70  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application 

No 

        Filing Date 

:PCT/EP2015/060353  

:11/05/2015 

(87) International Publication No  :WO 2016/180466  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SnapTrack Inc. 
      Address of Applicant :5775 Morehouse Drive, San Diego, CA 

92121 U.S.A. 

(72)Name of Inventor : 

   1)ROSETTI, Luigi  
 

(57) Abstract : 

In a filter arrangement comprising a frequency filter (F) that has a bad or non ideal ground connection (GC1 2 3 4 5 6 7) the defects 

arising from bad ground are compensated by a capacitance (CC) coupled in parallel to the frequency filter. The value of the 

capacitance is chosen between 1 and 50 fF. The filter arrangement may be a receiving filter (RF) in a duplexer (DU). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.1926/CHE/2008 A 

(19) INDIA  

(22) Date of filing of Application :08/08/2008 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : PORTABLE NAVIGATION SYSTEM 
 

  

(51) International classification  :G06G 7/78  

(31) Priority Document No  :102007037520.6  

(32) Priority Date  :09/08/2007 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROBERT BOSCH GMBH 
      Address of Applicant :POSTFACH 30 02 20, 70442 

STUTTGART Germany 

(72)Name of Inventor : 

   1)ANDREAS VOGEL  
 

(57) Abstract : 

ABSTRACT PORTABLE NAVIGATION SYSTEM The invention relates to a portable navigation system with a direction 

determining device (101) for determining a direction of movement of the portable navigation system, a cartographic device (103) for 

linking the direction of movement with cartographic information, wherein the cartographic device (103) is further designed to detect 

an obstacle in the direction of movement and an indicator device (105) for issuing an indicator signal, if the cartographic device (103) 

has detected an obstacle in the direction of movement. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035748 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : WIRELESS POWER RECEIVE COIL FOR METAL BACKED DEVICE 
 

  

(51) International classification  :H02J50/10,H01F38/14,H01Q1/24  

(31) Priority Document No  :62/167106  

(32) Priority Date  :27/05/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2016/032555  

:13/05/2016 

(87) International Publication 

No  
:WO 2016/191137  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :Attn: International IP Administration, 

5775 Morehouse Drive, San Diego, CA 92121-1714 U.S.A. 

(72)Name of Inventor : 

   1)JEONG, Seong, Heon 
 

(57) Abstract : 

An apparatus for wirelessly coupling power via a first magnetic field may include an electrically conductive casing portion configured 

to generate a second magnetic field in response to eddy currents induced in the electrically conductive casing portion by the first 

magnetic field. The electrically conductive casing portion may include a non conductive area and a first slot. A power receiving 

element wound around the non conductive area and crossing over the first slots can couple to the second magnetic field to output 

electrical current to wirelessly power or charge a load. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035750 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : WHITENING SYSTEMS FOR HYDROPHOBIC WHITENING GELS 
 

  

(51) International 

classification  
:A61K8/895,A61K8/25,A61Q11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application 

No 

        Filing Date 

:PCT/US2015/025840  

:15/04/2015 

(87) International Publication 

No  
:WO 2016/167755  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)COLGATE - PALMOLIVE COMPANY  
      Address of Applicant :300 Park Avenue New York New York 

10022 U.S.A. 

(72)Name of Inventor : 

   1)KULKARNI, Pooja  

   2)NESTA, Jason 
 

(57) Abstract : 

Disclosed herein are tooth whitening compositions comprising at least one hydrophobic polymer carrier; fumed silica; sorbitan 

sebacate behenate polymer; and at least one whitening agent wherein the tooth whitening composition has a structural parameter such 

that G /G is greater than or equal to about 1. Also disclosed herein are methods of making a tooth whitening composition and methods 

of whitening the surface of a tooth. 

  

 

No. of Pages : 22 No. of Claims : 20 



 

 

                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35799 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035752 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : SENSOR COMMUNICATIONS BY VIBRATIONS 
 

  

(51) International classification  :G06Q50/10,G06Q50/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/US2015/042011  

:24/07/2015 

(87) International Publication No  :WO 2017/018994  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HEWLETT - PACKARD DEVELOPMENT COMPANY, 

L.P. 
      Address of Applicant :Hewlett Packard Company 11445 

Compaq Center Drive W., Houston, Texas 77070 U.S.A. 

(72)Name of Inventor : 

   1)CAMPBELL, Robert  
 

(57) Abstract : 

In an example implementation a sensor communication system includes a sensor to sense a condition and to include the condition in a 

message formatted in a communication protocol. The system includes a vibration actuator placed in contact with a building structure 

and operatively coupled to the sensor. The vibration actuator is to transmit the formatted message through the building structure as a 

vibration pattern and an accelerometer is to detect the vibration pattern. A receiver hub coupled to the accelerometer is to decipher the 

condition from the vibration pattern. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035758 A 

(19) INDIA  

(22) Date of filing of Application :09/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : PROCESS FOR THE PRODUCTION OF 1 4 BUTANEDIOL AND TETRAHYDROFURAN FROM 

FURAN 
 

  

(51) International classification  :C07C29/17,C07D307/08  

(31) Priority Document No  :15162903.7  

(32) Priority Date  :09/04/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/057577  

:07/04/2016 

(87) International Publication No  :WO 2016/162397  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHELL INTERNAT IONALE RESEARCH 

MAATSCHAPPIJ B.V.  
      Address of Applicant :Carel van Bylandtlaan 30 2596 HR, The 

Hague Netherlands 

(72)Name of Inventor : 

   1)LANGE, Jean Paul Andre Marie Joseph Ghislain 

   2)HAAN, Rene Johan 
 

(57) Abstract : 

The present invention provides a process for the production of THF and 1 4 BDO from furan in the presence of a catalytic 

composition wherein the catalytic composition contains at least one metal selected from the group consisting of 

Fe Ru Os Co Rh Ir Ni Pd Pt and optionally contains one or more additional metal on a solid support and wherein said process 

comprises the steps of : i) contacting furan with hydrogen and water in a reactor in the presence of said catalytic composition for a 

time; ii) stopping the flow of furan and the flow of water to the reactor and removing furan and water from the reactor; iii) subjecting 

the catalytic composition to a gas stream comprising hydrogen at a temperature of from 200 to 600°C in the absence of the furan and 

water; iv) re starting the flow of furan and the flow of water to the reactor. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035460 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : PYRAZOLO[1,5-a][1,3,5]TRIAZINE AND PYRAZOLO[1,5-a]PYRIMIDINE DERIVATIVES AS CDK 

INHIBITORS 
 

  

(51) International classification  :A61K31/437  

(31) Priority Document No  :1128/CHE/2015  

(32) Priority Date  :09/03/2015 

(33) Name of priority country  :India 

(86) International Application No 

        Filing Date 

:PCT/IB2016/051302  

:08/03/2016 

(87) International Publication No  :WO 2016/142855  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AURIGENE DISCOVERY TECHNOLOGIES LIMITED  
      Address of Applicant :39-40, KIADB Industrial Area, 

Electronic City Phase II, Hosur Road, Bangalore, Karnataka, 

India-560100 Karnataka India 

(72)Name of Inventor : 

   1)Samajdar, Susanta 

   2)Poddutoori, Ramulu 

   3)Mukherjee, Subhendu 

   4)Goswami, Rajeev 
 

(57) Abstract : 

The present invention provides substituted pyrazolo[1 5 a][1 3 5]triazine and pyrazolo[1 5 a]pyrimidine derivatives of formula 

(I) which are therapeutically useful particularly as selective transcriptional CDK inhibitors including CDK7 CDK9 CDK12 CDK13 

and CDK18 more particularly transcriptional CDK7 inhibitors wherein X ring A ring B L1 L2 R1 R2 R3 R4 R6 m n and p have the 

meanings given in the specification and pharmaceutically acceptable salts thereof that are useful in the treatment and prevention of 

diseases or disorder associated with selective transcriptional CDKs in a mammal. The present invention also provides preparation of 

the compounds and pharmaceutical formulations comprising at least one of the substituted pyrazolo[1 5 a][1 3 5]triazine and 

pyrazolo[1 5 a]pyrimidine derivatives of formula (I) or a pharmaceutically acceptable salt thereof or a stereoisomer thereof. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035463 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : ANTI-MUC16 ANTIBODIES AND USES THEREOF 
 

  

(51) International 

classification  
:C07K16/30,C12N15/13,A61P35/00  

(31) Priority Document No  :62/134402  

(32) Priority Date  :17/03/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2016/022643  

:16/03/2016 

(87) International Publication 

No  
:WO 2016/149368  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MEMORIAL SLOAN KETTERING CANCER CENTER  
      Address of Applicant :1275 York Avenue, New York, NY 

10065, U.S.A. 

(72)Name of Inventor : 

   1)SPRIGGS, David  

   2)FERNANDEZTEJADA, Alberto  

   3)THAPI, Dharmarao  
 

(57) Abstract : 

Provided herein are compositions methods and uses involving antibodies that immunospecifically bind glycosylated forms of 

MUC16 a tethered mucin protein. Also provided herein are uses and methods for managing treating or preventing disorders such as 

cancer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035464 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : OLIGONUCLEOTIDES MATCHING COL7A1 EXON 73 FOR EPIDERMOLYSIS BULLOSA 

THERAPY 
 

  

(51) International 

classification  
:C12N15/113,A61K31/712,A61K31/7125  

(31) Priority Document 

No  
:1504124.7  

(32) Priority Date  :11/03/2015 

(33) Name of priority 

country  
:U.K. 

(86) International 

Application No 

        Filing Date 

:PCT/EP2016/055360  

:11/03/2016 

(87) International 

Publication No  
:WO 2016/142538  

(61) Patent of Addition 

to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ProQR Therapeutics II B.V. 
      Address of Applicant :Zemikedreef 9;2333, CK I.eiden, 

Netherlands 

(72)Name of Inventor : 

   1)HAISMA, Elisabeth, Marlene 

   2)POTMAN, Marko  

   3)BEUMER, Wouter 

   4)BRINKS, Vera 
 

(57) Abstract : 

Antisense oligonucleotides capable of preventing or reducing exon 73 inclusion into the human COL7A mRNA are characterized in 

various ways: (a) the oligonucleotide s sequence includes at most two CpG sequences; (b) the oligonucleotide has a length of no more 

than 24 nucleotides; (c) the oligonucleotide is capable of annealing to the (SRp40/SC35 binding / ESE) element in exon73. These 

oligonucleotides can usefully be oligoribonucleotides with modified internucleosidic linkages e.g. phosphorothioate linkages. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035465 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : METAL SUBSTRATE 
 

  

(51) International 

classification  
:H05B33/02,B32B15/08,H01L31/0392  

(31) Priority Document No  :2015-073897  

(32) Priority Date  :31/03/2015 

(33) Name of priority 

country  
:Japan 

(86) International 

Application No 

        Filing Date 

:PCT/JP2016/059423  

:24/03/2016 

(87) International 

Publication No  
:WO 2016/158678  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KABUSHIKI KAISHA KOBE SEIKO SHO(KOBE 

STEEL LTD.)  
      Address of Applicant :2-4, Wakinohama-Kaigandori 2-chome, 

Chuoku, Kobe-shi, Hyogo 651-8585, Japan. Japan 

(72)Name of Inventor : 

   1)IWA, Tatsuhiko  

   2)HIRANO, Yasuo 

   3)WATASE, Takeshi 

   4)MIZUNO, Masao 

   5)SHIDA, Yoko 
 

(57) Abstract : 

Provided is a metal substrate used in a substrate type thin film solar cell or a top emission type organic EL element wherein using the 

metal substrate to produce a solar cell or an organic EL element results in a solar cell or an organic EL element having excellent 

insulation performance without any dark spots being produced. This metal substrate used in a substrate type thin film solar cell or a 

top emission type organic EL element has a resin film laminated on at least one side of a metal plate and is characterized in that the 

resin film has a thickness of 3 µm or greater and the surface roughness Ra of the metal substrate in an area of 3 square millimeters is 

10 nm or less. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035491 A 

(19) INDIA  

(22) Date of filing of Application :06/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR CONSTELLATION SUPERPOSITION 
 

  

(51) International 

classification  
:H04B1/10,H04B15/00,H04B17/00  

(31) Priority Document No  :62/148648  

(32) Priority Date  :16/04/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application 

No 

        Filing Date 

:PCT/US2016/027936  

:15/04/2016 

(87) International Publication 

No  
:WO 2016/168732  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHARP KABUSHIKI KAISHA  
      Address of Applicant :1, Takumi-cho, Sakai-ku, Sakai City, 

Osaka 590-8522 Japan 

(72)Name of Inventor : 

   1)KOWALSKI, John Michael  

   2)YIN, Zhanping 

   3)NOGAMI, Toshizo 

   4)SHENG, Jia 
 

(57) Abstract : 

A method for performing constellation superposition by an evolved Node B (eNB) is described. The method includes determining an 

admissible data constellation for a second user equipment (UE) based on a data constellation of a first UE. The first UE and the second 

UE share the same time frequency resources. The method also includes sending an indication that superposition coded modulation is 

being employed by the first UE and the second UE. The method further includes sending modulation and coding schemes (MCSs) 

and/or transmission power percentages used by each of the first UE and the second UE to the other UE. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035008 A 

(19) INDIA  

(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : MEASUREMENT GAPS IN CARRIER AGGREGATION 
 

  

(51) International classification  :H04L5/00,H04W24/10  

(31) Priority Document No  :62/162,543  

(32) Priority Date  :15/05/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/032542  

:13/05/2016 

(87) International Publication No  :WO 2016/187066  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :Attn: International IP Administration, 

5775 Morehouse Drive, San Diego, California 92121 1714, U.S.A. 

(72)Name of Inventor : 

   1)GHEORGHIU, Valentin, Alexandru  

   2)KITAZOE, M asato 

   3)AMINZADEH GOHARI, Amir  
 

(57) Abstract : 

Methods systems and devices are described for wireless communication. A user equipment (UE) may signal a band specific 

measurement gap indication based on the capability of a set of receivers to measure target frequency bands while monitoring a set of 

component carriers (CCs). The UE may receive a measurement gap configuration for a first component carrier (CC) associated with 

measuring the target frequency bands accounting for the band specific measurement gap indication. The UE may then perform a 

measurement on one or more of the target frequency bands according to the measurement gap configuration while continuing to 

monitor other configured CCs for downlink messages and transmit uplink control messages during gaps configured for the first CC 

(e.g. using a different receiver). In some examples the measurement gap configuration message includes configuration options and the 

UE may select the measurement gap configuration for the first CC from the set of available options. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035012 A 

(19) INDIA  

(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : AUTOMATIC UPLOADING OF ATTACHMENTS TO GROUP CLOUD STORAGE AT SEND TIME 
 

  

(51) International classification  :H04L29/08,H04L12/58  

(31) Priority Document No  :62/151881  

(32) Priority Date  :23/04/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/027478  

:14/04/2016 

(87) International Publication No  :WO 2016/171991  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING, LLC.  
      Address of Applicant :Attn: Patent Group Docketing (Bldg. 

8/1000), One Microsoft Way Redmond, Washington, United State 

of America - 98052-6399 U.S.A. 

(72)Name of Inventor : 

   1)URAIZEE, Misbah  

   2)HERBERT, George Arthur, III  

   3)WALKER, Christopher;  

   4)STOLARZ Aaron  
 

(57) Abstract : 

Technologies are presented directed to uploading of attachments to a relevant group cloud storage at send time. A communication 

application and/or service may suggest to a user to upload an attachment of an outgoing communication to a group cloud storage upon 

generation of the communication. Suggestion of group may be based on last use document type content user(s) which account the user 

is in and comparable factors. The user (or sender) may also be provided with options to set permissions for the attachment based on 

the upload destination selection. In some examples upload of work documents to personal cloud storage may be prevented and suitable 

groups may be selected for user that are part of multiple groups. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035014 A 

(19) INDIA  

(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : CROSS-PLATFORM COMMAND EXTENSIBILITY 
 

  

(51) International classification  :G06F9/445  

(31) Priority Document No  :62/153423  

(32) Priority Date  :27/04/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/029270  

:26/04/2016 

(87) International Publication No  :WO 2016/176159  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING, LLC.  
      Address of Applicant :Attn: Patent Group Docketing (Bldg. 

8/1000), One Microsoft Way Redmond Washington 98052-6399 

U.S.A. 

(72)Name of Inventor : 

   1)GUADARRAMA, Humberto Lezama  

   2)SALAMATOV, Andrew  

   3)MAINA, Ester Wamwitha  

   4)REICH, Bryan  

   5)FLAIDAR Alin  

   6)GAVRILA, Robert  

   7)SALGADO, Rolando Jimenez 

   8)ABRAHAM, Pretish  

   9)WAN, Timothy  

   10)CHAN, Philip Yue-Leung 

   11)PALMER, Russell 

   12)SO, Angela 
 

(57) Abstract : 

An abstraction for one or more commands associated with a client application may be received upon deployment of a host application. 

The abstraction may be an extension with a same package and code such that the extension is enabled across a variety of platforms, 

host applications, and devices. For example, the extension may be displayed through a user interface of the host application based on 

definitions contained within the abstraction such that the extension is compatible with a platform and device on which the host 

application is deployed. The commands may be translated into graphical control elements, and displayed in conjunction with the 

extension based on the definitions. Upon invocation of one or more of the commands, an action may be performed based on the 

definitions enabling the client application to interact with content being created, edited, and/or viewed in the host application in an 

appropriate context. Fig.1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035015 A 

(19) INDIA  

(22) Date of filing of Application :03/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : RICH ATTACHMENT REGENERATION 
 

  

(51) International classification  :G06F17/30,G06Q10/10  

(31) Priority Document No  :62/151861  

(32) Priority Date  :23/04/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/028726  

:22/04/2016 

(87) International Publication No  :WO 2016/172398  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MICROSOFT TECHNOLOGY LICENSING, LLC.  
      Address of Applicant :Attn: Patent Group Docketing (Bldg. 

8/1000),One Microsoft Way Redmond,Washington,98052-6399, 

U.S.A. 

(72)Name of Inventor : 

   1)URAIZEE, Misbah  

   2)HERBERT, George Arthur, III  

   3)STOLARZ, Aaron  

   4)BAUGHMAN, William  
 

(57) Abstract : 

Rich attachments in emails (or other modes of communication) may be regenerated when an email with a rich attachment is sent to an 

application incapable of handling the rich attachment and then returned or forwarded to an application capable of handling the rich 

attachments. In some examples the rich attachment may be along with a link (e.g. a hypertext markup language HTML link) or similar 

construct by the application capable of handling the rich attachment. A receiving / forwarding (or replying) application that is 

incapable of handling the rich attachment features may simply keep the link in the email without processing the rich features. When 

the email comes back or is forwarded to the application capable of handling the rich attachment the HTML link may be recognized the 

attachment and associated metadata extracted and presented to the recipient as rich attachment (e.g. in an attachment well). 
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(54) Title of the invention : SYSTEMS AND METHODS FOR CONTROLLING THE DISPLAY OF CONTENT 
 

  

(51) International classification  :G06F3/0485  

(31) Priority Document No  :62/208,175  

(32) Priority Date  :21/08/2015 
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        Filing Date 
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(71)Name of Applicant :  
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      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043 U.S.A. 

(72)Name of Inventor : 

   1)VANDUYN, Isaac Sterling 
 

(57) Abstract : 

Systems and methods for controlling the display of content of information resources are described herein. The system can receive a 

request for an information resource from a client device. The system can transmit the information resource that can include a first 

content portion a second content portion and a content display management script. The content display management script can include 

instructions that can cause the client device to: (a) set a scroll range of the information resource from a first location to a second 

location in the information resource; (b) display within a portion of the information resource between the first location and the second 

location the first content portion and a content item that can include actionable item; and (c) set responsive to detecting an interaction 

on the actionable item the scroll range from the first location to a third location of the information resource. 
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(54) Title of the invention : TUMBLER SYSTEMS AND METHODS 
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   1)THRASHER, Richard 

   2)BOOTHE, Duane 

   3)MORRIS, Kerry, P.  

   4)BRYAN, David 

   5)BENOIT, George, N. 
 

(57) Abstract : 

A tumbler may be used as defluidizer dryer coater classifier or dynamic filter. The tumbler includes a housing for rotatably supporting 

a removable screened drum on a plurality of rollers. The drum receives a solid/fluid slurry through an inlet chute. As the slurry travels 

through the drum fluid exits the drum through a plurality of apertures in screens attached to the sides of the drum while the solids 

continue along the drum s length until they reach one or more openings and exit the drum into an outlet chute. The outlet chute 

includes ridges that wrap around rings extending from the openings of the drum to prevent solids from escaping the outlet chute. To 

further dry the solids before they exit the drum an air tube disposed within the drum is configured to direct air through the screens to 

an air blower intake positioned outside of the drum. 
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(54) Title of the invention : IMPROVED ACRYLONITRILE MANUFACTURE 
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classification  
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(32) Priority Date  :06/03/2015 
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   1)MCDONEL, Timothy Robert  

   2)COUCH, Jay Robert 

   3)WAGNER, David Rudolph 

   4)WACHTENDORF, Paul Trigg  
 

(57) Abstract : 

A method includes reacting at a first pressure and in the presence of a catalyst ammonia oxygen and a hydrocarbon selected from the 

group consisting of propane propylene and isobutylene and combinations thereof to provide a reactor effluent stream that includes 

acrylonitrile. The method includes quenching the reactor effluent stream with a first aqueous stream to provide a quenched stream that 

includes acrylonitrile. The method includes compressing the quenched stream to provide an effluent compressor stream comprising 

acrylonitrile and conveying at a second pressure the effluent compressor stream to an absorber. The method includes in the 

absorber absorbing acrylonitrile in a second aqueous stream to provide a rich water comprising acrylonitrile wherein the absorbing is 

performed at a pressure greater than the first pressure. 
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(54) Title of the invention : SYSTEMS AND METHODS FOR DISAMBIGUATION OF LOCATION ENTITIES ASSOCIATED 

WITH THE CURRENT GEOGRAPHIC LOCATION OF A MOBILE DEVICE 
 

  

(51) International 

classification  
:G01C21/36,H04W4/02,H04W4/04  

(31) Priority Document No  :14/734,608  

(32) Priority Date  :09/06/2015 
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      Address of Applicant :1600 Amphitheatre Parkway, Mountain 

View, California 94043, USA. U.S.A. 

(72)Name of Inventor : 

   1)YAMASAKI  Erika  

   2)KATAYAMA Madoka  
 

(57) Abstract : 

Computer implemented methods and systems for disambiguation of location entities associated with the current geographic location of 

a mobile device include obtaining data indicative of a current geographic location of the mobile device and providing map imagery of 

a geographic area associated with such current location. A first interface element is provided for display on the map imagery at a 

location indicative of the current geographic location of the mobile device. Data indicative of user selection of the first interface 

element can be received. A list of nearby location entities is then provided for display for a user to manually select which one of the 

nearby location entities matches the current geographic location of the mobile device. Data indicative of user selection of one of the 

nearby location entities is received. A second interface element providing information about the selected location entity then is 

provided for display on the map imagery. 
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(54) Title of the invention : PREDICTIVE BIOMARKERS OF CLINICAL RESPONSE TO ANTI-LPS IMMUNOGLOBULIN 

TREATMENT 
 

  

(51) International classification  :C07K16/12,A61K39/02  

(31) Priority Document No  :15164087.7  

(32) Priority Date  :17/04/2015 
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   1)SPROTTE, G¼nter 

   2)WAAGA -GASSER, Ana Maria 
 

(57) Abstract : 

The present invention relates to the biomarkers for predicting the clinical response to anti LPS immunoglobulin treatments in patients 

in need thereof. In particular the invention provides methods for predicting the clinical response to an anti LPS immunoglobulin 

treatment in a patient in need thereof said method comprising the steps of evaluating the expression of a predictive biomarker selected 

from the group consisting of CD14 CD68 TLR4 TLR7 IL6 IL8 IL10 IFN 

alpha IGF1 CXCL1 CXCL9 CXCL10 RAGE GDNF BCHE and combination thereof in said patient. 
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(54) Title of the invention : METHODS AND APPARATUS UTILIZING TIME DIVISION ACCESS OF MULTIPLE RADAR 

MODULES IN LIVING OBJECT DETECTION FOR WIRELESS POWER TRANSFER APPLICATIONS 
 

  

(51) International classification  :G01S13/87  
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      Address of Applicant :ATTN: International IP Administration, 

5775 Morehouse Drive, San Diego, California 92121-1714 U.S.A. 

(72)Name of Inventor : 

   1)WANG, Qi 

   2)LEE, Joshua Reuben 

   3)HUTTERER, Michael 
 

(57) Abstract : 

Methods and apparatus utilizing time division access of multiple radar transceivers in living object detection for wireless power 

transfer applications are provided. In one aspect an apparatus for detecting an object in a detection area of a wireless power transfer 

system is provided. The apparatus comprises a plurality of radar transceivers. The apparatus comprises a processor configured to 

group the plurality of radar transceivers into pairs of radar transceivers. The processor is configured to instruct each of the pairs of 

radar transceivers to transmit radar signals during a corresponding time slot of a plurality of time slots. The processor is configured to 

instruct each of the pairs of radar transceivers to receive the radar signals during the corresponding time slot of the plurality of time 

slots. The processor is configured to detect the object in the detection area based on at least some of the radar signals received by each 

of the pairs of radar transceivers. 
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(54) Title of the invention : METHODS AND APPARATUS FOR ADJUSTING FLOW RATE OF TRANSMISSIONS RECEIVED 

BY A DEVICE 
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   1)QUALCOMM INCORPORATED  
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   1)YANG, Yue 

   2)LIU, Feilu  

   3)GHOLMIEH, Aziz  

   4)GOROKHOV, Alexei Yurievitch  

   5)BALASUBRAMANIAN, Srinivasan  
 

(57) Abstract : 

Certain aspects of the present disclosure relate to methods and apparatus for adjusting flow rate of transmissions received at a device. 

A user equipment (UE) determines in response to detecting a trigger condition a proposal to adjust feedback provided to a base station 

(BS) in order to adjust a flow rate of transmissions received at the UE from the BS. The UE adjusts the feedback based on the proposal 

and at least one additional condition and transmits the adjusted feedback to the BS. 
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(54) Title of the invention : AN AGING SENSOR FOR A STATIC RANDOM ACCESS MEMORY (SRAM) 
 

  

(51) International 

classification  
:G11C29/04,G11C29/12,G11C29/50  

(31) Priority Document No  :14/720930  

(32) Priority Date  :25/05/2015 

(33) Name of priority country  :U.S.A. 

(86) International 

Application No 

        Filing Date 

:PCT/US2016/030448  

:02/05/2016 

(87) International Publication 

No  
:WO 2016/191046  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)NARAYANAN, Venkatasubramanian 

   2)PARK, Alex Dongkyu 
 

(57) Abstract : 

A static random access memory (SRAM) includes a first bitcell and a second bitcell. The first bitcell includes an aging transistor and 

the second bitcell includes a non aging transistor. An aging sensor is coupled between the first bitcell and the second bitcell to 

determine an amount of aging associated with the aging transistor. In one aspect the amount of aging associated with the aging 

transistor is determined based on a difference between a voltage or current associated with the aging transistor and a voltage or current 

associated with the non aging transistor. 
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(57) Abstract : 

Aspects of the present disclosure provide a method performed by a wireless device. The method generally includes identifying one or 

more narrowband regions within a wider system bandwidth based on an amount of available resources in the system bandwidth and 

communicating using at least one of the identified narrowband regions. 
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   1)SUNG, Sangsoo 

   2)GAO, Yuli  

   3)MURUGESAN, Prathab 
 

(57) Abstract : 

Data associated with a selectively offline capable voice action is locally persisted in a voice enabled electronic device whenever such 

an action cannot be competed locally due to the device being offline to enable the action to later be completed after online 

connectivity has been restored. Synchronization with an online service and/or another electronic device and/or retrieval of context 

sensitive data from an online service may be performed after online connectivity has been restored to enable the voice action to 

thereafter be completed. 
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      Address of Applicant :1, Nishinokyo-kuwabaracho, Nakagyo-

ku, Kyoto-shi, Kyoto 6048511, Japan 

(72)Name of Inventor : 

   1)YASUNAGA, Kenichi 
 

(57) Abstract : 

An autosampler is provided with a needle that has enough capacity to retain a sample therein and has two pointed ends a first adapter 

that has an opening and causes the needle and a syringe pump to be in communication with each other through the insertion of the 

upper end part of the needle into the opening and a second adapter that connects the needle and a mobile phase liquid delivery flow 

path using a structure similar to that of the first adapter. The autosampler is configured such that the first adapter and second adapter 

are attached to and removed from the upper end part of the needle so as to create flow paths including the needle as necessary and 

carry out a sampling operation and injecting operation. 
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   4)KORTT, J¼rgen 
 

(57) Abstract : 

Abstract The invention relates to a method for the controlled operation of a heated industrial furnace (100), in particular a 

regeneratively heated industrial furnace, with a furnace chamber (10), in particular with a melting end, in particular for glass, 

comprising the steps of: - conducting fuel into the furnace chamber (10) by way of at least one fuel injector (20, 20), which is designed 

for the injection of fuel, in particular virtually without combustion air, - conducting a gaseous oxygen carrier, in particular combustion 

air and/or oxygen, to the furnace chamber (10), wherein the supply of fuel and the supply of the gaseous oxygen carrier, in particular 

combustion air and/or oxygen, is controlled by means of a control loop, in particular is controlled automatically, and - a first 

adjustable manipulated variable in the form of a flow of fuel to the furnace chamber (10) and/or a second adjustable manipulated 

variable in the form of a flow of the gaseous oxygen carrier, in particular flow of combustion air and/or flow of oxygen, to the furnace 

chamber (10) is set by a final controlling element, wherein in the control loop: - an energy requirement (E) is determined, in particular 

as an energy SETPOINT value (SP_ENERGY), and - the energy requirement (E) is fed to a quantitative control (VB-R) for the 

gaseous oxygen carrier, in particular for a quantity of combustion air and/or a quantity of oxygen, and to a quantitative fuel control 

(BS-R) for the fuel, and - the flow of the gaseous oxygen carrier, in particular the flow of combustion air and/or the flow of oxygen, is 

determined, in particular as a process value of a flow of the gaseous oxygen carrier, in particular a volumetric flow of combustion air 

(SP_COMBAIR) and/or a volumetric flow of oxygen (SPJDXYGEN), and - the flow of fuel is determined, in particular as a process 

value of a volumetric flow offuel(SP_COMBGAS). (FIG. 2) 
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(57) Abstract : 

The present disclosure relates to a first wireless communication node (1) comprising at least one antenna arrangement (2) each 

antenna arrangement (2) having a beam pattern (3) with a certain first coverage (4). The first wireless communication node (1) is 

arranged to run a configuration algorithm to optimize the beam pattern (3). The first wireless communication node (1) is also arranged 

to determine if at least one neighbouring wireless communication node (5 6; 5 ) is arranged to at least partly cover said first coverage 

(4) such that an at least partial overlap occurs and to which degree said neighbouring wireless communication node (5 6; 5 ) covers 

said first coverage (4). The first wireless communication node (1) is furthermore arranged to run the algorithm at a certain pace in 

dependence of said degree. The present disclosure also relates to a corresponding method. 
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(57) Abstract : 

Methods systems and apparatus including computer programs encoded on a computer storage medium are provided for information 

processing in a technically efficient manner which can improve ease of access to information while preserving security requirements. 

In one aspect in the context of information processing within an enterprise a method includes receiving resources of an enterprise each 

resource having a respective access control list specifying access privileges to the resource for one or more members and the resources 

including entities related to the enterprise and relationships; identifying entity facts of the entities from the resources; determining for 

each entity fact an entity fact access control list; storing data describing the entities entity facts and the respective entity fact access 

control lists wherein each entity fact is associated with its corresponding entity fact access control list; and providing to each of the 

members of the enterprise access privileges to the data describing the entities and the entity facts according to the respective entity fact 

access control lists. 
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(57) Abstract : 

The disclosure relates to a method (10) for access control of a data flow in a software defined networking system (1). The method (10) 

is performed in a controller device (5) and comprises: receiving (11) from an intermediate node (4 4a) a first packet associated with a 

first data flow between a client node (2) and a server node (3) verifying (12) based on flow attributes of the first packet authentication 

of the first packet repeating (13) the receiving (11) and verifying (12) for a number of subsequent packets of the first data 

flow wherein the number of subsequent packets is set based on type of protocol used for the first data flow and/ or a policy set in the 

controller device (5) and sending (14) to an intermediate node (4a 4) along a path of the first data flow a respective verification 

message for each successfully verified authentication of the first packet and any subsequent packets allowing the first packet and any 

subsequent packets of the first data flow for forwarding. The disclosure also relates to a controller device (5) method (30) in 

intermediate node intermediated node (4 4a 4i) computer programs and computer program products. 
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(57) Abstract : 

The present invention relates to polymorphic forms of compound 1 or 1a and processes for preparing compound 1 and 1a 

polymorphs which are useful as antifungal agents. In particular the invention seeks to provide a new methodology for preparing 

polymorphs of compound 1 and substituted derivatives thereof. 
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(57) Abstract : 

A ground side coil unit is provided with: a magnetic material plate 12 disposed adjacent to a power transmission coil 11 that transmits 

electric power to a power reception coil 26 in a contactless manner; and a first filter coil 13 disposed opposing the power transmission 

coil 11 with the interposition of the magnetic material plate 12. The first filter coil 13 is disposed in a position in the magnetic material 

plate 12 where a magnetic flux 13G generated by the first filter coil 13 cancels out a magnetic flux 11G generated by the power 

transmission coil 11. 
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(57) Abstract : 

Disclosed is a non contact power transmission coil unit comprising: a noncircular flat coil; a core member made of a magnetic 

material; and a heat conductor that has a higher thermal conductivity than the core member. When viewed along the axial direction of 

the coil the coil includes a corner part and a non corner part. The core member is arranged so as to oppose the non corner part in the 

coil axial direction and the heat conductor is arranged so as to oppose the corner part in said direction. 
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(57) Abstract : 

[Problem] To provide a tubular container which has non stick properties with respect to content and gas barrier properties. [Solution] 

A tubular container 1 provided at least with: an outlet unit 20 that has an outlet part 21 through which the content is sent out and a 

shoulder part 24 that radially extends outward from the outlet part 21; and a body part 10 that is fused to the shoulder part 24 of the 

outlet unit 20 and stores the content therein wherein the body part 10 has at least an innermost layer that is made of a non stick resin 

and formed on the inner side that comes into contact with the content an outermost layer that is formed on the outermost side and an 

intermediate layer that is formed between the innermost layer and the outermost layer and has a gas barrier layer. This tubular 

container 1 is characterized by having a structure wherein all surfaces coming into contact with the content are formed from the non 

stick resin or a structure with a transparent body part having a gas barrier layer. 
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(57) Abstract : 

This parking assistance system is equipped with: a power transmission device (100) which is provided on the ground side and 

transmits power; and a power receiving device (200) which is provided to a vehicle receives the power transmitted by the power 

transmission device (100) and supplies the power to electric loads. The power transmission device (100) is equipped with: a power 

transmission coil (12) which transmits power; an imaging means (13) for capturing an image of the power transmission coil (12); and 

a transmitting means (14) for transmitting the image captured by the imaging means to the power receiving device (200). The power 

receiving device (200) is equipped with: a power receiving coil (21) which receives the power transmitted by the power transmission 

coil (12); a receiving means (25) for receiving an image; and a display control means (32) for displaying on a display means (33) the 

image received by the receiving means (25). 
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(57) Abstract : 

The present invention relates to a fully automated method in a data mining and data processing system for defining and qualitatively 

planning measuring and making efficient marketing strategies/commercial campaign. The method comprising dynamically obtaining 

by a data mining subsystem information related to marketing strategy/commercial campaign; analyzing by a data processing 

subsystem  said information in real time and offline to identify patterns; selecting by said data processing subsystem relevant patterns 

from said identified patterns to define a marketing strategy/commercial campaign for a customer; and defining by said data processing 

subsystem a marketing strategy/commercial campaign based on said selected patterns and addressed to a specific brand  product or 

service of a specific customer which playing in a specific sector of a specific country at a specific time. 
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(57) Abstract : 

Techniques and devices are described for wireless communication. A base station may determine a parameter associated with a 

transmission such as hybrid automatic repeat request (HARQ) feedback a signal to noise ratio or a determination regarding whether 

the transmission was successfully decoded. The base station may then determine a contention window adjustment value based on the 

parameter. The base station may then apply weighting factor (e.g. based on the time of the transmission a number of devices being 

served aspects of the transmission parameter etc.) to the contention window adjustment value may adjust a contention window size for 

a second transmission based on the weighted contention window adjustment value (and in some cases other weighted adjustments 

based on other transmissions). The base station may then perform a clear channel assessment (CCA) based on the contention window 

size. 
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(57) Abstract : 

The invention relates to a system for recharging on board batteries in an electric vehicle characterized in that it comprises: a 

motor/generator unit (1 M/G) a flywheel (3) a gear set (5) including an outer disk (5a) at the inlet of the gear set (5) and a toothed 

wheel (5b) at the outlet of the gear set (5) two electromagnetic clutches (2 4) each of said electromagnetic clutches being attached to 

each of the ends of said flywheel (3) the first electromagnetic clutch (2) being made of two plates (2a 2b) and the second 

electromagnetic clutch (4) made of two plates (4a 4b) two drive shafts (6 7) the first drive shaft (6) consisting of four hollow rods (6a 

1 6a2 6a3 6a4) having the same outer diameters and....This system can operate while the vehicle is running or stopped and applies to 

all electric means of transportation. 
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(57) Abstract : 

Embodiments are directed to using hover information to pause transient user interface features. In one scenario a computer system 

detects the presence of an object at or near the display surface of the computer system. The computer system identifies the location of 

the object relative to the display surface and determines based on the identified location of the object where the object will contact the 

display surface. The computer system also identifies transient user interface elements that are being displayed where the object is 

determined to contact the display surface and pauses the identified transient user interface elements. 
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(57) Abstract : 

An apparatus for detecting an object in a detection area of a wireless power transfer system is provided. The apparatus comprises a 

receiver configured to receive a plurality of radar signals from a radar transceiver. The apparatus comprises a processor configured to 

convert the plurality of radar signals to a plurality of digital radar signals. The processor is configured to bandpass filter the plurality 

of digital radar signals. The processor is configured to remove frequency content below a first threshold frequency common to at least 

two consecutive digital radar signals of the plurality of digital radar signals. The processor is configured to down convert the plurality 

of digital radar signals into a plurality of complex digital baseband signals. The processor is configured to detect a range a speed and a 

direction of the object in the detection area based at least in part on the plurality of complex digital baseband signals. 
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(57) Abstract : 

The present disclosure provides the UE with ePDG information that includes a list of networks that provide ePDG in the area where 

the WLAN access point is located. In an aspect the list of networks may include a list of PLMN IDs. By receiving the ePDG 

information containing the list of networks that provide ePDG in the area where the WLAN access point is located the UE may be 

prevented from selecting an incorrect ePDG. In aspects of the disclosure a method an apparatus and a computer readable medium for 

wireless communication are provided. In one aspect the apparatus associates with an access point of a wireless communication 

network. In another aspect the apparatus receives from the access point ePDG information comprising a list of networks that provide 

ePDGs in an area of the access point. In a further aspect the apparatus selects an ePDG based on the ePDG information. 
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(57) Abstract : 

In order to provide a generic access rule the present disclosure proposes a new potential set of adaptivity rules for LBE based on LBT. 

The generic access rule of the present disclosure provides LTE U and Wi Fi coexistence and DL/ UL coexistence in both LTE U and 

Wi Fi. The apparatus receives from the first master device a resource allocation for communicating with the second master device. 

The apparatus also determines a type of CCA procedure to perform before communicating with the second master device on an 

unlicensed channel. The apparatus further performs a CCA procedure to obtain a transmission opportunity based on the 

determining the CCA procedure being one of an ICCA procedure or an ECCA procedure. In addition the apparatus transmit data to the 

second master device in accordance with the resource allocation on the unlicensed channel when the transmission opportunity is 

obtained. 
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(57) Abstract : 

Control flow enhancement for LTE U operation. Aspects include enhancements to control flow processing for floating TTI operation 

for unlicensed cells including ePDCCH processing aperiodic CSI reporting DRX operation and extended TTIs at the end of a 

transmission burst. The described aspects also include enhancements for reference signal configuration for unlicensed cells processing 

of joint grants for multiple unlicensed cells ePDCCH processing for partial subframes and multi channel DRS operation. 
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(57) Abstract : 

A wireless power supply system of the present invention performs wireless power supply between a power transmission coil 

installed at a parking space and a power reception coil mounted on a vehicle, transmits judging power for judging a parking position 

from the power transmission coil to the power reception coil in an operation of parking the vehicle in the parking space, and sets an 

excitation frequency of the judging power to a frequency lower than an in-phase resonance point or higher than an anti-phase 

resonance point. 
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(57) Abstract : 

A luminaire for identifying a lamp shade is disclosed. The luminaire comprises a light source (102) a lamp shade (104) and a second 

luminaire component (108). The lamp shade (104) comprises at least one surface feature (106) which comprises an identifier the 

identifier being representative of at least one characteristic of the lamp shade (104). The second luminaire component (108) comprises 

a detector (110) arranged for detecting the at least (5) one surface feature (106) of the lamp shade (104). The second luminaire 

component (108) further comprises a first processor (112) arranged for retrieving the identifier from the detected at least one surface 

feature (106) and for identifying the at least one characteristic of the lamp shade (104) based on the retrieved identifier. This allows 

the second luminaire component (108) to control for example the light output of the light source (102) based on the identified at least 

(10) one characteristic or to transmit the retrieved information to a further device for further control or for informative purposes. 
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(57) Abstract : 

A system (100) for determining the presence of a person is disclosed. The system (100) comprises a first user input device 

(102) located at a first space (112) arranged for generating a request signal based on a first user input. The system further comprises a 

plurality of lighting devices (108 110) located at a second space (114) different from the first space (112) arranged for providing 

general illumination. The system further comprises a second device (104) located at the second space (114) arranged for generating a 

response signal wherein the response signal is based on an indication of the presence of the person. The system further comprises a 

processor (106) arranged for receiving the request signal and the response signal wherein the processor (106) is further arranged for 

changing a light setting of a first lighting device (108) of the plurality of lighting devices (108 110) upon receiving the request 

signal and for changing when the response signal has not been received within a predetermined period of time the light setting of a 

subsequent lighting device (110) of the plurality of lighting devices (108 110). 
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(57) Abstract : 

The invention relates to a winding machine for winding up a thread group (19) to form a plurality of packages (6). The winding 

machine has a long projecting winding spindle (2) which is connected at a drive end to a spindle drive (4). Arranged in a parallel 

manner beneath the winding spindle (2) is a pressure roller (11) which interacts with a plurality of traversing units (13) for winding the 

packages (6). In order to keep a contact pressure acting between the pressure roller (11) and the packages (6) constant according to the 

invention a rotatably mounted carrier roller (9) is arranged beneath the winding spindle (2) parallel to the pressure roller (11) said 

carrier roller (9) coming into contact at least at times with the packages (6) on the winding spindle (2). 
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(57) Abstract : 

There is provided mechanisms for adaptive user specific beam forming. A method is performed by a network node. The method 

comprises acquiring uplink user specific spatial channel characteristics for a wireless device. The method comprises acquiring a set of 

downlink port mappings for the wireless device. The method comprises adaptively configuring user specific ports for the wireless 

device by using the uplink user specific spatial channel statistics to determine a downlink user specific port mapping from the set of 

downlink port mappings thereby providing user specific beam forming for the wireless device. 
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(57) Abstract : 

1212 1A method for treating a crude natural gas feed stream comprising methane and having a first carbon dioxide concentration said 

method comprising the steps of: subjecting the crude natural gas feed stream to a separation process to provide: a purified natural gas 

stream having a second carbon dioxide content which is lower than the first carbon dioxide concentration in said crude natural gas 

stream; and a carbon dioxide stream comprising carbon dioxide as the major component and methane; recovering the purified natural 

gas steam; optionally mixing the carbon dioxide stream with make up methane and/or make up air; passing the carbon dioxide stream 

and optional make up methane or air through a heat exchanger to raise the temperature of the stream to the desired inlet temperature  

of an oxidation reactor; optionally mixing the carbon dioxide stream with make up methane and/or make up air; passing the heated 

stream from step (d) and any optional make up methane and/or air to the oxidation reactor containing an oxidation catalyst where the 

methane is oxidised; removing a gas stream including the products of the oxidation reaction from the reactor said gas stream being at 

an outlet temperature T which is higher than the inlet temperature ; passing the gas stream removed in step (g) through the heat 

exchanger against the carbon dioxide stream from step (a) to allow the heat to be recovered from the gas stream removed in step (g) 

and utilised to heat the carbon dioxide stream in step (d); and measuring the outlet temperature Tand controlling the inlet temperature  

by adjusting the amount of make up methane and/or air added in step (c) and/or step (e). 
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(57) Abstract : 

The purpose of the present invention is to provide: a copolymer having blood compatibility and antithrombotic properties of greatly 

suppressing protein adhesion so as to be usable even when being in contact with a biological component such as blood for a long 

period of time; and a medical device using the copolymer. In order to achieve the purpose the present invention has the following 

configuration. Specifically the copolymer is characterized by including a hydrophilic unit and a hydrophobic unit wherein the 

hydrophobic unit contains at least one type of a carboxylic acid vinyl unit and the number of carbon atoms at the terminal of a side 

chain of the carboxylic acid vinyl unit is 2 7. 
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(57) Abstract : 

An anti adhesion material comprising a decellularized tissue and a biocompatible polymer or fibrin glue; a method for producing an 

anti adhesion material comprising applying a biocompatible polymer or fibrin glue to a decellularized tissue; an anti adhesion material 

kit comprising a decellularized tissue and a biocompatible polymer or fibrin glue; an artificial biological membrane comprising a 

decellularized tissue and a biocompatible polymer or fibrin glue; a method for producing an artificial biological membrane comprising 

applying a biocompatible polymer or fibrin glue to a decellularized tissue; and an artificial biological membrane kit comprising a 

decellularized tissue and a biocompatible polymer or fibrin glue. 
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(57) Abstract : 

The invention relates to a cutting block (1) consisting of a base body (2) made of plastic with slot like recesses (3) for guiding a saw 

blade (4) at guide surfaces which are located opposite one another. In order to reduce the plastic abrasion and allergy risk it is 

proposed according to the invention that ceramic elements (5) are arranged in the base body which form the guide surfaces for the saw 

blade (4). 
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(57) Abstract : 

The present invention addresses the problem of providing a highly active protease that can be used in the preparation of a sample for 

mass spectrometry of a protein and has excellent stability with respect to changes in the external environment. The present invention 

provides: an immobilized protease that is characterized in that a crudely purified protease or a protease that has not been subjected to 

autolysis resistance treatment is immobilized on a nanoparticle surface; and a method for producing said immobilized protease. Since 

this immobilized protease can maintain high activity without being subjected to a change in the external environment said protease is 

effective for example in preparing a sample to be supplied for mass spectrometry of a protein in a clinical specimen. 
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(57) Abstract : 

There is provided mechanisms for beam forming using an antenna array comprising dual polarized elements. A method comprises 

generating one or two beam ports wherein the one or two beam ports are defined by combining at least two non overlapping subarrays. 

Each subarray has two subarray ports the two subarray ports having identical power patterns and mutually orthogonal polarization. 

The at least two non overlapping subarrays are combined via expansion weights. The expansion weights map the one or two beam 

ports to subarray ports such that the one or two beam ports have the same power pattern as the subarrays. At least some of the 

expansion weights have identical non zero magnitude and are related in phase to form a transmission lobe. The method comprises 

transmitting signals using said one or two beam ports. 
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(57) Abstract : 

There is provided mechanisms for transmitting a signal using a beamforming antenna array. A method being is by a network node. 

The method comprises obtaining an indication for transmission of the signal requiring use of a partial antenna array of the antenna 

array the partial antenna array requiring less than all of the physical elements of the antenna array for transmission. The method 

comprises forming virtual antenna elements for the partial antenna array thereby reducing the full antenna aperture of the antenna 

array. The method comprises expanding weight factors applied to the virtual antenna elements by connecting each of the virtual 

antenna elements to at least part of all physical antenna elements of the antenna array such that the virtual antenna elements at least 

partly utilize the full antenna aperture. The method comprises initiating transmission of the signal using the array of the virtual 

antenna elements. 
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(57) Abstract : 

Described herein is multilayer article made by the process comprising: delivering particles from at least one fluid jet to a metal surface 

to impregnate the metal surface with a fluoropolymer to form a first fluoropolymer layer wherein the particles comprise an abrasive 

particle a binder and a first fluoropolymer; coating the first fluoropolymer layer with a second fluoropolymer to form a second 

fluoropolymer layer and thereby forming a multilayered article; and sintering the multilayered article to form the release surface 

coated substrate. 
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(57) Abstract : 

The present invention proposes an ultrasound system and method of identifying a vessel of a subject. The ultrasound system 

comprises: an ultrasound probe configured to simultaneously acquire a sequence of ultrasound blood flow data frames (such as a 

sequence of ultrasound Doppler data frames) and a sequence of ultrasound B mode data frames of a region of interest including the 

vessel over a predetermined time period; a blood flow region selecting unit configured to select a blood flow region in the sequence of 

blood flow data frames; and a vessel segmenting unit configured to segment the vessel in at least one frame of the sequence of 

ultrasound B mode data frames based on the selected blood flow region. Since there is no need to manually place any seed point for 

vessel segmentation any more the user dependency is reduced and a fast measurement is made possible. Furthermore since the 

segmentation of the vessel in a B mode data frame makes use of information from multiple blood flow data frames more 

robust reliable segmentation can be achieved. 
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(57) Abstract : 

The present application relates to a cooking apparatus (1) comprising a cooking chamber (2) a basket (3) disposed within the cooking 

chamber (2) to receive food (4) to be cooked a heating element (5) disposed above the food basket (3) for heating air flowing out from 

the food basket (3) an air circulation system (6 12 13) for circulating the heated air upwards within the food basket (3) and a filter 

element (7) disposed between the food basket (3) and the heating element (5).The filter element (7) is spaced from the heating element 

(5).The filter element (7) comprises an air permeable meshed structure for retaining particles contained in the air flowing out from the 

food basket (3). The food basket (3) comprises an upper opening (11) and the filter element (7) extends entirely over the upper 

opening (11). 
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(57) Abstract : 

A powder delivery nozzle (12) for a personal care appliance (10) comprises a body (28) guidance tip (38) powder chamber(50) and 

flexible membrane(56). The body (28) includes an air liquid channel (30) for delivery of air and/or liquid from a proximal end to a 

distal end thereof. The guidance tip (38) located at the distal end of the body (28) includes an orifice (40) coupled to the air liquid 

channel (30) and is configured to expel a pulse of air and/or liquid. The powder chamber (50) is configured for storing a powder (52) 

and having an air intake port (42) and a powder outlet port(44). The flexible membrane (56) is disposed between the powder chamber 

(50) and the air liquid channel (30). Responsive to delivery of a pulse of air and/or liquid via the air liquid channel (30) a pulse of 

pressure is applied to the flexible membrane (56) for actuating a release of powder expelled from the powder chamber (50) via the 

powder outlet port (44). A method and personal care appliance are also disclosed. 
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(57) Abstract : 

A personal care appliance 10 comprises an actuator 14 a current sensor 28 for monitoring a driving current and a controller 24. The 

actuator 14 operable according to a non linear response characteristic 58 of amplitude versus frequency includes a movable shaft 18 

configured for resonant movement 38 in response to a drive signal 25 further for being coupled with a workpiece 20. The controller 24 

(i) detects at least one of a plurality of different characteristic load states (100 102 104 106 108 110) in response to a perturbation in 

the monitored driving current 29 and (ii) actively delivers the drive signal 25 to the actuator 14 selected from at least two different 

drive signals (66 70) as a function of a detected characteristic load state. In this manner the controller 24 implements self adaptive 

amplitude regulation of the movable shaft s resonant movement 38 among the plurality of difference characteristic load states that 

include additional loads of force spring mass and/or damping to a given load state of a resonant spring mass system of actuator 14 

coupled with workpiece 20. 
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(57) Abstract : 

Techniques are described for wireless communication. One method for wireless communication at a base station includes contending 

for access to a shared channel of a shared radio frequency spectrum band and multiplexing first component carrier (CC) 

communication windows and second CC communication windows in the shared channel. A duration of orthogonal frequency domain 

multiplexed (OFDM) symbols of the first CC communication windows may be different from a duration of OFDM symbols of the 

second CC communication windows and the multiplexing may occur on the shared channel upon winning contention for access to the 

shared channel. One method for wireless communication at a user equipment (UE) includes monitoring a shared channel of a shared 

radio frequency spectrum band for a first CC Listen Before Talk (LBT) frame and receiving in a second CC preamble an indication of 

the first CC LBT frame. 
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(57) Abstract : 

The present invention relates to 1 3 4 oxadiazole and thiadiazole compounds of formula (I) and their use to inhibit the programmed 

cell death 1 (PD 1) signaling pathway and/or for treatment of disorders by inhibiting an immunosuppressive signal induced by PD 

1 PD L1 or PD L2. 
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(57) Abstract : 

A system (60) for removing impurities from post combustion gas (19) includes an oxidizer (64) and a reducer (62) operatively 

connected to the oxidizer (64) the reducer (62) configured to receive the post combustion gas (19). The system further includes a 

CLOU material (66) capable of selective circulation between the oxidizer (64) and reducer (62). The CLOU material (66) further 

oxidizes impurities present in the post combustion gas (19) to reduce or remove the same. 
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(57) Abstract : 

This application describes methods and apparatus for controlling a voltage source converter (101a) to energise a DC link (103). A 

voltage order generating module (300) generates a voltage order (VORD) for controlling the voltage source converter to generate a 

DC voltage on the DC link, the voltage order is based on a time varying voltage reference signal (Rv). An voltage reference module 

(301), which may include a ramp generator (306) generates the time varying voltage reference signal (Rv) such that the rate of change 

of the voltage reference signal changes over time. The rate of change of the voltage reference signal may decrease over time, to 

become more gradual as the nominal operating voltage is reached to avoid over-voltages. Figure 3 
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(57) Abstract : 

The present invention relates to 3 substituted 1 2 4 oxadiazole and thiadiazole compounds of formula (I) or formula (II) and their use 

to inhibit the programmed cell death 1 (PD 1) signaling pathway and/or for treatment of disorders by inhibiting an immunosuppressive 

signal induced by PD 1 PD L1 or PD L2. 
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(57) Abstract : 

Examples disclosed herein relate to a hinge assembly. An example includes a first shaft disposed inside a curved member; a universal 

joint coupled to the first shaft at an angle and disposed inside the curved member; and a spring member to supports a weight while the 

curved member is rotated about an axis extending through the first shaft and the universal joint. 
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(57) Abstract : 

An online sampling device comprising: a sampler; an analyser; a delay member; and ancillary equipment wherein the delay member is 

downstream from the analyser and is adapted to inhibit exposure of a sample to the ancillary equipment and the ancillary equipment 

employs a sample removal fluid to remove sample from the device. 
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(57) Abstract : 

The present invention provides a kit for preparing a sample for the provision of an extremely versatile analysis method that is not 

influenced by antibody diversity difference between types matrix etc. Provided is a kit for preparing a sample for detecting a 

monoclonal antibody by means of high speed liquid chromatography mass spectrometry (LC MS) said kit including: a porous body for 

immobilizing the monoclonal antibody to be measured; nanoparticles in which a protease is immobilized; a reaction vessel for 

bringing the porous body and the nanoparticles into contact and selectively digesting the monoclonal antibody; a buffer solution that is 

introduced into the reaction vessel along with the nanoparticles and the porous body and serves to cause a digestion reaction of the 

protease; and a filtration membrane that serves to remove the porous body and the nanoparticles after the digestion reaction and 

extract the digestion reaction product along with the buffer solution. 
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   6)ENJO, Kentaro 

   7)TAKAMATSU, Hajime  
 

(57) Abstract : 

The present invention addresses the problem of providing a pharmaceutical composition particularly a compound suitable for the 

treatment of nocturia. Extensive and intensive studies have been made on compounds capable of inhibiting placental 

leucineaminopeptidase (P LAP) in the anticipation that an antidiuretic activity associated with the maintenance of or increase in an 

endogenous AVP concentration can be exerted by inhibiting P LAP which is a metabolic enzyme for AVP in the nighttime and the 

urination frequency in the nighttime can be decreased through the antidiuretic activity. As a result it is found that a (2R) 3 amino 2 

(bicyclic pyridylmethyl) 2 hydroxypropanoic acid derivative has a good P LAP inhibition activity and it is also found that in an 

antidiuretic test using a drinking water fed rat the compound has a urine production inhibition activity associated with the increase in 

an endogenous AVP concentration which is resulted from the P LAP inhibition by the compound. Thus the present invention provides 

a compound which is expected to be used as a therapeutic agent for nocturia and of which the mechanism of action against nocturia is 

through the inhibition of P LAP. 
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(54) Title of the invention : MAGNETIC RESONANCE VOLUME COIL WITH MULTIPLE INDEPENDENT TRANSMIT 
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   1)ZHAI, Zhiyong  

   2)MORICH, Michael Andrew  
 

(57) Abstract : 

A magnetic resonance (MR) system may include: a volume type radio frequency (RF) coil assembly having a volume coil with a 

plurality of ports and a ring coil with a plurality of ports ( ) and which is situated about the volume type coil; and at least one 

controller configured to selectively control a first transmit/receive (T/R) radio frequency (RF) channel to generate an output including 

RF quadrature signals to drive the volume type coil and to selectively control a second T/R RF channel to generate an output including 

RF quadrature signals to drive the ring coil. 

  

No. of Pages : 46 No. of Claims : 20 



 

 

                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35865 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035107 A 

(19) INDIA  

(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : WINDING MACHINE 
 

  

(51) International 

classification  
:B65H54/28,B65H54/54,B65H75/24  

(31) Priority Document No  :15158293.9  

(32) Priority Date  :09/03/2015 

(33) Name of priority country  :EPO 

(86) International 

Application No 

        Filing Date 

:PCT/EP2016/053365  

:17/02/2016 

(87) International Publication 

No  
:WO 2016/142140  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GEORG SAHM GMBH & CO. KG  
      Address of Applicant :Sudetenlandstrasse 33, 37269, 

Eschwege Germany 

(72)Name of Inventor : 
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(57) Abstract : 

The invention relates to a winding machine (1). According to the invention a traversing slide (20) is supported on a spindle 

(8) which in particular rotates and said traversing slide can be moved axially in relation to the spindle (8) in order to perform a 

traversing motion (18). The traversing slide (20) is coupled to a bobbin tube (27) in such a way that the traversing motion (18) of the 

traversing slide (20) can be transferred to the bobbin tube (27). In this way for a sensitive good to be wound a winding (28) can be 

produced without defection in the region of a traversing thread guide by moving the bobbin (12). It is not required that the entire 

spindle (8) is moved to produce the traversing motion. Rather the motion of the reduced mass of the traversing slide (20) is sufficient 

for producing the traversing motion. 
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   2)WALLECAN Jo«l Ren Pierre  
 

(57) Abstract : 

An emulsion of an aqueous phase dispersed in a continuous fat phase, wherein the aqueous phase forms droplets in the continuous fat 

phase and one or more of the droplets is individually encased in a crystalline shell comprising crystalline monoacylglycerols and 

crystalline triacylglycerols, wherein the monoacylglycerols and the triacylglycerols each or together have a higher crystallization 

temperature than the continuous fat phase. 
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(57) Abstract : 

thth[Problem] To provide an improved  fructofuranosidase which is capable of efficiently producing kestose while inhibiting the 

production of nystose. [Solution] This improved  fructofuranosidase comprises either: an amino acid sequence (a) obtained by 

introducing into the amino acid sequence represented by SEQ ID NO: 2 an amino acid mutation i) in which the 85 glycine (G) from 

the N terminal is substituted for a protein constituting amino acid other than glycine (G) and/or an amino acid mutation ii) in which 

the 310 histidine (H) from the N terminal is substituted for lysine (K) arginine (R) or tyrosine (Y); or an amino acid sequence (b) 

which exhibits  fructofuranosidase activity and which comprises an amino acid sequence obtained by deleting substituting inserting or 

adding one or more amino acids in (a) other than the amino acid into which the amino acid mutation has been introduced. 
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(57) Abstract : 

Substantially homogeneous and stable suspensions of anthraquinone (AQ) compositions and methods of preparation are disclosed. 

The AQ compositions are utilized in pulping processes. 
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(72)Name of Inventor : 

   1)ZHOU, Joe 
 

(57) Abstract : 

verA method for verifying the brake force of an electromagnetic elevator brake (14; 16). The method comprises the steps of closing 

the brake (S3) supplying electrical current (I) to the brake (S5) up to a preset verification level (I) and determining whether there has 

been any movement (S6). 

  

No. of Pages : 10 No. of Claims : 10 



 

 

                                               The Patent Office Journal No. 41/2017 Dated 13/10/2017                             35870 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747035115 A 

(19) INDIA  

(22) Date of filing of Application :04/10/2017 (43) Publication Date : 13/10/2017 

  

(54) Title of the invention : SEALED BEARING 
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   4)SASAKI, Katsuaki 
 

(57) Abstract : 

A plurality of projections (14) is formed on a sealing lip (9) of a sealing member (2). An oil channel (15) occurs between the sealing 

lip (9) and a seal sliding face (10) that slides in the circumferential direction with respect to the projections (14) and spans across and 

communicates between a bearing internal space (6) and the exterior but does not allow foreign bodies of a prescribed size to pass. 

Lubricating oil in the oil channel (15) is pulled between the sealing lip (9) and the seal sliding face (10) due to rotation of a 

bearing formation of an oil film is facilitated therebetween and a fluid lubrication state is made between the sealing lip (9) and the seal 

sliding face (10). 
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(54) Title of the invention : TOOL FOR RECOMMENDATION OF VENTILATION THERAPY GUIDED BY RISK SCORE FOR 
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   2)CHBAT, Nicolas Wadih 

   3)CHIOFOLO, Caitlyn Marie  
 

(57) Abstract : 

Disclosed herein are approaches for monitoring a patient in real time for ARDS development and providing a biomarker driven 

ventilation therapy recommendation tool based on the correlation of various therapy patterns and an ARDS biomarker score. When the 

ARDS biomarker indicates that a patient has a high ARDS risk the recommendation tool suggests possible therapy routes based on 

clinical practice. In response to a high score output by the ARDS detection model the tool outputs a recommendation to initiate a lung 

protective ventilation strategy (Low Tidal Volume high Positive End Expiratory Pressure (PEEP)). A high ARDS score is recognized 

to be predictive of the appropriateness of such therapy up to several hours before such intervention is typically initiated under current 

clinical practices. 
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(54) Title of the invention : NON-INVASIVE SKIN TREATMENT DEVICE USING R.F. ELECTRICAL CURRENT WITH A 

TREATMENT SETTINGS DETERMINER 
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   6)VAN AMERONG EN, Hendrik Halling  
 

(57) Abstract : 

ooDDoDThe invention provides a non invasive skin treatment device (100) comprising an r.f. treatment electrode (10); a return 

electrode (40); an r.f. generator (20) configured and arranged such that during treatment an r.f. treatment signal is applied between the 

r.f. treatment electrode (10) and the return electrode (40) for heating an inner region (15) of skin; an impedance measurement circuit 

(35) configured and arranged to measure before treatment of the inner region an initial skin impedance (Z) between the r.f. treatment 

electrode (10) and the return electrode (40); and a treatment settings determiner (30) configured and arranged to determine before 

treatment of the inner region (15) treatment settings associated with the r.f. treatment signal depending on the initial skin impedance 

(Z) and on a dimension of the r.f. treatment electrode (10) in the contact plane the treatment settings comprising at least one of a 

treatment duration (T) associated with a desired treatment result and an r.f. electrical parameter associated with the r.f. treatment 

signal. The skin treatment device (100) further comprises a controller (25) configured and arranged to consecutively activate the 

impedance measurement circuit (35) and the treatment settings determiner (30) before treatment of the inner region (15) configure the 

r.f. generator (20) to provide the r.f. treatment signal according to the treatment settings and activate the r.f. generator (20) to apply the 

r.f. treatment signal to the inner region (15) for the treatment duration (T). The invention is based on the insight obtained from 

multiple measurements made during the creation of microscopic thermal lesions in an inner region of skin by applying r.f. 

measurement and treatment signals. By analyzing the histological and heating results a relationship was obtained between the initial 

impedance (Z) the dimension of the r.f. treatment electrode (10) and the treatment settings required to obtain a particular skin 

treatment result. This relationship has been found to be relatively constant for different subjects different treatment locations on the 

body and different skin moisture contents. The invention makes it possible to preset or predetermine i.e. in advance the treatment 

duration (T) and/or the r.f. electrical parameters associated with the r.f. treatment signal accurately enough to avoid undesired skin 

damage during the treatment. The device can be simpler as it is no longer essential to continuously monitor the impedance during 

treatment to determine the onset of undesired skin damage such as ablation which is the safety feature known from conventional 

devices. 
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(57) Abstract : 

A system employing an ECG monitor (40) and a defibrillation advisory controller (20). In operation the ECG monitor (40) monitors a 

cardiac rhythm of a patient and the defibrillation advisory controller (20) generates a defibrillation advisory based on a cardiac rhythm 

status and a metabolic cardiac status of the patient and optionally further based on an electrical cardiac status of the patient. The 

controller (20) derives the cardiac rhythm status as monitored by ECG monitor (40) and the optional electrical cardiac status inclusive 

of the cardiac rhythm monitored by the ECG monitor (40) and derives the metabolic cardiac status exclusive of the cardiac rhythm 

monitored by the ECG monitor (40). The controller (20) may compute or receive metabolic cardiac data indicative of the metabolic 

cardiac status (e.g. incorporating or coupled to a user input device (50) a breath analyzer (60) and a blood analyzer(70)) and compares 

the metabolic cardiac data to a metabolic cardiac threshold (fixed or variable) and/or monitors a trend of the metabolic cardiac data to 

derive the metabolic cardiac status of the patient. 
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(57) Abstract : 

An ECG controller for an ECG device is connectable to a base ECG lead system (e.g. a 12 lead system) whereby the ECG controller 

implements an ECG waveform morphology based and ECG lead redundancy based detection and classification of any cable 

interchange (e.g. a limb cable interchange or a precordial cable interchange) between the ECG controller and the base ECG lead 

system. Alternatively the ECG controller is further connectable to a sub base ECG lead system (e.g. a limb only lead system or a 

limited precordial lead system) whereby the ECG controller implements an ECG waveform morphology based detection and 

classification of any cable interchange (e.g. a limb cable interchange or a precordial cable interchange) between the electrode interface 

and the sub base ECG lead system. 
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(57) Abstract : 

A transmission apparatus for legacy magnetic resonance (MR) systems including one or more of a radio transmission portion having 

coupling to an analog RF cable port of the MR system including at least one first controller an analog to digital converter (A/D) and a 

transmitter. The first controller controls the A/D to digitize analog magnetic resonance (MR) information received from the RF coil 

and controls the transmitter to transmit the digitized MR information. A radio reception portion including an analog output port and a 

coupler for coupling the output port to a legacy cable port input of the legacy system including at least one second controller a 

receiver and a digital to analog converter (D/A). The second controller controls the receiver to receive the transmitted digitized MR 

information and controls the D/A to perform a digital to analog conversion to form a corresponding analog MR signal which is output 

at the output port. 
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(57) Abstract : 

3322The present invention provides a laminated nonwoven fabric having excellent sound absorbing characteristics in a low frequency 

range. The laminated nonwoven fabric of the present invention comprises a skin layer and a base material layer wherein the skin layer 

has a nonwoven fabric A the nonwoven fabric A has a density of 100 500 kg/m a thickness of 0.5 2.5 mm and an air permeability of 4 

40 cm/cm/s the base material layer has a nonwoven fabric B and the nonwoven fabric B has a per area weight of 200 500 g/m and a 

thickness of 5 40 mm. 
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(57) Abstract : 

The invention provides a method for printing a 3D printed object (100) the 3D printed object (100) comprising a first type of printed 

material (1120) having electrically conductive properties and a second type of printed material (2120) having electrically insulating 

properties wherein the method comprises: (I) providing printable material (110) wherein the printable material (110) has electrically 

insulating properties and wherein the printable material (110) is convertible by heat to a material (1110 1120) having electrically 

conductive properties; (II) printing with a 3D printer (500) said printable material (110) to generate printed material (120); and (III) 

subjecting to heat part of the printed material (120) after deposition; to provide said 3D printed object (100). 
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(57) Abstract : 

The present invention relates to a Powered Device (PD) in a Power over Ethernet (PoE) system. The invention proposes that the PD 

selectively transmit to a Power Sourcing Equipment (PSE) a power request based on the support of that PSE for autoclass. An 

autoclass supporting PSE will determine the maximum power that needs to be allocated to the PD based on measuring the power used 

by the autoclass supporting PD during classification. If the PSE does not support autoclass it will instead allocate a default maximum 

power (based on the classification) to the PD. When the PD is operational it determines whether autoclass is supported by the PSE 

(230). If autoclass is supported then no power request should be sent (250) as otherwise the PSE will allocate power based on this 

request instead of on the more accurate measurement. 
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